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precarious condition of de facto captivity
the fveRule of Emergency
and which aimed at conspiratorially
crippling the democratic freedom of
the Indian” people and subverting the
basic principle of Rule of Law in an
usholy effort to perpetuate a quasi-
sutheritasian administration in  the
coumtry in abject violation of the
fundamsntal objective of the Indian
Constitution, and recommends further
to withdraw immediately the Main-
tonanoe of Intemal  Security Aot
A) which was atrociously used
ing 'the above days of darkest period
of our democracy as the main arm of
supprasion and oppressian of the people
in an ugly desire to protect the personal
dictatorsbdp of the former prime Minis-
ter in utter defiance of the sovereign will
of the people.”

Today I have moved my resolution.

SHRI KANWARLAL GUPTA (Dcthi
Sadar): My right of reply is protected?

MR DPUTY.SPEAKER: Yes. Mr.
Patel has also to complete his speech.
Now we take up adjournment motion.
Shri Vayalar Rav.

16.04 hrs.
MOTION FOR ADJOURNMENT —contd,

ALLEGED PATLURE OF (GOVERNMENT TO GIVE
rroTecTiON TO HARIJAN AND OTHER
VOIERS DURING TIZE RECENT BYE-ELE-
cmonNy 1N U. P, AND BIHAR AND LARGE
SCALE RIGGING OF ELECTIONS,

SHRIVAYALAR RAVI (Chirayinkil) :
1 beg to move my adjournment motion.

“That the Honse do now adjourn”

It is do discuss a very important matter
which will have a lot of repurcussions.
Attempts have laready begun to under-
mine the very spirit of demncracy in this
con . The right of franchise is a funda-
mental right of the citizens of the country;
it is the expressed will of the people.
Though that expression everyone of us
comes to this House. So every citizen
has equal right in this matter and any
attempt to prevent people from exercising
their vote and ta.kfntg law into their own
hands by a group of people who got pro-
tection from the authorities should be
condemned. Tt will be disastrous and it
will be a sad day for Indian democracy.
Thisis what happened recently two days
age. This has happened in the constituen-
cies where the nation was looking eargely
what was happening, the two constituen-
cies from where the two Chief Ministers

were contesting. What happened really
there?

Last week [ had the privilege, with the
parmision of the speaker, to draw the
attention of the Government to the fear
of the Congress and other oppositsion par-
tiea that :Ilf'c_oﬂicial machinery may’.hl;
misusad and t::y had already started mis-
using it by transferring officess, putting thoiv
own afficcrs, declaring & new project -of
development werk, this and that, in many
ways. Moreover, on a large scalc people
were brought in the name of election cam-
paign to intimidate the ition
workers. Under rule 377, ml the ap‘n::!'
tion of thc Government and asked them to
take necessary steps in this matter. To
my surprise and regret, the governmex*
has mmplcltcly fl.ill:dn lng:'ve - protection
to the e ia arij Adivasis
and umkr::'.éonnm w.l::: wanmo ’
their franchise as they wished. The more
distressing fact is that deliberately a group
of people assembled and captured
booths. I can show it through the figures
relating to Phulparas in Bi and
Nidhauli Kalan in U.P. where the two
Chicf Ministers contested. It is tr e that
the fate of the Janata Party Government
was hanging in balance depending uj
thI results of these two elections. So, tm;
had to win them in any casc at any cost.
They did not care about democracy and
other things and they had shown how they

could win.

In this connection, 1 draw the attention
of the House to the Phulparas Constituen-
cy. It has a voting strength of 1,10,000
94,000 votes havebeen polledin this bye-
election which iz a record in the election
history of India. The Chiel Minister was
elected by a majorily of 62,000 votes. He
polled about 74,000 votes against the Con-

ess candidate who got 12,000 votes.
ﬂ the June, 1977 elections Mr. Yadav,
the MLA who got elected got 62% of
the votes. He got 54,000 votes. In this
connection, it is worthwhile to take a note
of the turn-out in the Lok Sabha election
as well as Assembly elections held iu:l:
three months back. In Bihar, for the
Sabha election, the total turn out was
60 92% and for the Assembly election,
the turn-out was 50.27%. So, there was a
decline of 10% in the turn-out. The
Janata Party, with all their might, pro-
paganda about nasbandhi and that, in
the Lok Sabha election, could poll only
65%, of the votes. That was he maximum.
In the Assembly election, the polling went
down and Janata Party got only 42%.
So. if you go through the statistics and the
wholc topography of the area, the position
in very clear. Now so far as the latest bye-
clection in Bihar is conterned, there is a re-
port in the Searchlight—itia not a Congress
paper—saying, the official report is mo
derate polling, 6o to 65%. It has appeare
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in the papers. Not only that. The news-
paper report has said : “Polling almost
over before noon. ” Before 1 O'clock or
12 Noon, everything was over. Nobody
could vote, because everything was already
over. The paper also says that repolling
was ordered at one booth at Phulparas.

There was an attempt to capture a

booth. It number is 61. There, a

who resisted it reccived

injuries. They had to make a complaint
to the authoritjes.

Re-polling was ordered in one booth.
Congressmen who were with the polling
agents, were thrown out. Thousands of
people were brought into the constitu-
ency, with all kinds of arms in their
hnncl:l; and they had the support of the
police machinery. Nobody was allowed
to sitin the booth as the polling agents.

The leaders of the Janata Party
and their MLAs were there. It was

uoted in all important newspapens. The

tate Government was on duty there, to
see that its Chief Minister won. Al the
Ministers were on duty there. You can
imagine how much of the terror they
could inject into the officials. It was a
blatant use of the entirc Government
machinery ; and it was used to such an
extent as to capture a booth; and it went to
the extent of having to order re-polling
in the booth No. 61. The Oppasition
was helpless, because when police and
the goondas were on onc side, it was
difficult to prevent things.

About polling in Nidhauli Kalan also,
the leader of the Congress Party himself
has drawn the attention of the Govern-
ment to thefact that rigging has been
done. [ can show how they prevented

le. An incharge of Kotwali has been
3.533 upon by a group of people. A
Yetition bas been given by some people—
do not want to quote their names
before the House—in which they have
said that a number of persons
armed with lathis stopped them from
casting their votes. A complaint was
filed. There are many complaints filed
with the police, according to which Hari-
jans of the arca who wanied to cast
their votes, were prevented from doing s0.
They have given complaints to the police
and to the Election Commission.
Here is an FIR. I do not want to quote
from it. Mr. Raj Narain was there at
5O’ clock ; and Mr. I]anelhwar Misra
was also there. The latter cannot be
absent there.

qifaam aqr WA W INTE
dareg & ten R (sitadee faw):

g T $ @ § T qoATTE
ot ¥ ffen dgw frar 7 % fwm

SHRI VAYALAR RAVT : It is very
clear that even a Minister of the Central
Government who knows election laws and
election procedures very well, has himself
taken the law into his hands. If you can
allow me, Mr. Deputy Speaker, Sir, I can
place the copy of the FIR on the Table
of the House. It is a copy given before
the S.H.O. by responsible people, saying
how the election law has been violated
by the Union Minister himself. These
are all concrete facts, showing how
these people  have wused the entire
machinery, taken them into their hands
and used them against the people. This
ison the 17th itself. How can a Minister
address a meeting when he knows it is
against the law ? He did it, because
there is nobody to question him, because
he cansay * I have delivered the speech,
why can’t you do it ?". That is
how it has happened.

Now let us see what the press reports
say 7 Itis very interesting and reveal-
ing . The Times of India,a notable news-
paper, says  “‘Yadav has ‘fair’ chance
in Nidhauli Kalan". You know the
meaning of ‘fair chance ' and what is the
‘chance ' now; the majority was 32,000.
In it a fair chance ?

On the same day, itis mentionedin the
Hindustan Times that the leader of the
Congress opposition in the Assembly,
Mr. Tiwari, and the President of the
Pradesh Congress Committee, Mrs.
Kidwai “had caused for complaint about
booth capturing and preventionof Hari-
jans from exercising their franchise at as
many as 30 polling centres,” We had
expressed our concern then.. (Faferrup-
tions ) Ofcourse, I know you would not
agree.

Our Congress leaders, ex-MLAs and
ex-MPs, they were not allowed to go any-
where near the booths. I say this with
all responsibility and I can proveit. If
you appoint a parliamentary comumittee,
or order an enquiry, I can produce before
it the Congress leaders who went to the
constituency in Nidhauli Kalan and who
were prevented from entering the polling
booths. They could not go anywhere
near the booths, because thousands of
people armed with lathis and daggers
prevented them from entering the booths.

Then, hundereds of government vehi-
cles were used for election purposes.
can give you even the number of the
Government  vehicles. UP Roadways
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Bus Nos. UPT 2411. UPD 1377, UPO
4305, USA 3143 and UPU 2093. The
tractor Nos. are USA 510, 6682
and UPT116o.

These-are the Government venicles used
in this constituency. Millions of rupees
have been spent in the this constituency.

In both Nos. 37 and 38 when people
came to vote they were that the vot-
ing is over at 1 O" Clock. Many booths
were captured and when people came to
vote, they could not vote. Of course, I
cannot say whether thev came to vote for
which party. ~

Wferw mv ot TEcE
Wz & v sW (st wAm

faw) : & ww BN SRR

w1 AT AT & ?
SHRI VAYALAR RAVI : The matter

is not ending there Interruptions ) 1
know they do not like Et . This kind of

rigging is goingon. When we demand-d .

of the Election Commissioner to send a
re| tative, it was not done. I will
tell vou what happended in Kerala.
When the Kerala Chief Minister was
conducting his election campaign, there
waus a demand (rom his own party and the
Janata Party that some non-official should

come from Delhi. We welcomedit. The

Chief Minister himself said “they can
come”. Some observers came all the
way from Kerala. They appointed six
revenue board officers and they were
supervising the elections. Here we have
demanded that election observers should
be appointed to our satisfaction, at least
in every area. The Election Commission
have not done their duty properly. The
Election Commission was at the mercy
of the State Government.  Nothing
happened.

What haﬁpened in these two constitu-
encies ? cy have got all the powers in
their hands both at  the Centrc  and
in the States. They  misused them.
They took law iato their hands. They
completely made a mockery of democracy-
They have butchered d*mocracy. In the
name of democracy, they have done all
these things. They have won the elections
in these two corstituencies by rigging, by
wning the people force aad the elem=nts
which can take law into their own hands.
They believe in coming back to power in
any way. They believe in rigging. It is
notanewthing for them. They continue
to -have rigging, They have alrcady
started practising rigging . If this sort of
rigging_continues, it will not help decomo-
cracy. Thev are not doing any service to

3111 LS—13.

Indian democracy. Thisis what they are
doing to day in the name of democracy
and in the name of the people’s mandate
It is not the mandate of the people. Iy
is the mandate of the rigging. Nothing

more than that. They are i
mean of rigging. & ' Power by

It is the attitude of the Govern,
which has prevented Harijjans ma?&
other weaker sections of the from
voting. Their policies and their actions
arc against them. You know what
h;Epended 10 Belchi. T do ot want to
go into_details, The people of Bihar will
never forget the name of Belch
what happened in Belchi. So , the Gov..
emment is afriad of them. They knew
that if Harijans and other weaker sections
mwmww.theywillnotgetthe
votes. It waa a deliberate attempt by
the ruling party, the Janata Party, to pre-
vent ijans and other weaker sections
of the community from voting. They
deliberately captured the booths and threw
out the Congresmen and ot er people
who came to vote bv saying that the vot-
ing had been completed before noon.

I do not want to read the various state-
ments which have appeared in the news-
papers. I am only appealing through
you, Sir, to the Janata Party leaders
including the Home Minister, to have the
moral cotrage to agree to ha ¢ a parlia-
mentary committee to inquire into these
things. Thev are taking astand on techni-
cal rrasons; they are taking a stand on the
the elrctoral law they are taking a stand
on the constitutional grounds. They are
afraid to face thefacts. Ifthev can
peak  with cl~ar coasience and say
that they have not anything wrong, Jhy
should they be afraid be of having a par =a-
mentrary committee ? [ challenge them
to face a parli tar ittee, an
all-party committ=e. If a parliamentary
committee goes into all these things,
the facts will be revealed.

This is the first time that such a shame-
less rigging has been done by the ruling
arty in order to win elections to keep the
Stat e Governments in tact. The elections
have been rigged. The democracy has
been butchered. IF this sort of a 'thing
continues, it will be a disaster for the
democracy, Itis just a beginoing in that
direction. Itisasadday for Indian demo-
eracy.

With these words, Imove the adjourn-
ment motion. - b r
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MR. DEPUTY-SPEAKER : Motion
moved :

“That the House do now adjourn.”

SHRI SHYAMNANDAN MISHRA
(Begusarai) : Mr. Deputy Spcaker, Sir,
I really do not know whether I have
scriously to reply to the points that have
been raised by the hon. movyer of the
motion. Never had bankruptcy chara-
crerised any motion as it had donme just
now.

The name of this resolution to my mind
is the physical force of number. The
name of the resoutwion is the legal support
?f 50 members. You can bring up any
motion with the legal support of 50; that
s the name of the resolution. The
name of he resolution is not an adjuorn-
meat motion ; the namg of the resolution
13 the , ignorance of che Constitution and
the ‘ignorance of the functions that the
House should extrcise. . The name of the
resolution is politica] jealousy, The name
of the resolution , if I can add further
to the knowledge of the Leader of  the
Opposition, is the political perplexity
which confronts him and the members of
his party,

Who will vote for you, I ask the hon.
Leader of the Opposition ? The state
in which his party is at the present
movement, he has all our sympathy and
commiseration.

The hon. mcver of the resolution said
that in a particular constituency, Phul-
paras, more than g2 per cent had voted!
I ask them: why did they not ask this very
question when they were wiped out com-
pletely from eight or nine States? Could
such a phenomenon oceur in any country
that, out of 54 Lok Sabha seats in Bihar,
they did not get a signgle one in the last
elecions; that out of 85 seats in U.P., not
even in any nook and coner, not even in
the fastness of hills and jungles, they could
get a single seat.  Why did they not ask
this question at that time? Could such
a phenomenon occur anywhere? But this
is something unprecedented which has
occurred in this country. And let them
remember this that the kind of atrocity and
represiion they had perpetrated on the
country was bound to bring this nemesis on
their head; thiis disaster was sure to happen
to them, Why did they not come to the
]"t‘onzc ;::ﬂt;l t]ﬁ. ghmr at that time,
3 ; this does mot happen in
any other oountry that out of 85 seats in a

State, not a single scat has come to our
Party; probably there had been something
wrong with the ballot box". I repeat:
Why did they not come and say this to the
House at that time? Probably they were
in such astate of demoral isation at that time
that they could not muster courage to come
to the house and say this. Not only in
Bibar, notonlyin U.P., but alsoin Haryana
in Punjab, in Himachal Pradesh, and in
Delhi, this occurred. Also, in Rajasthan,
out of all the scats, they got only one; in
Madhya Pradesh, out of all the seats, they
got only one. Could such a phenomenon,
1 repeat occurin any country?  This was
a phenomenon which they had themsclves
invited on their head.

Then, does this phenoenon also. occur
in any country that the Prime Minister
leading the Party, himelf or herself, is
defeated? One finds it happening that
the ruling Party losses, that the ruling
Party shrinks in number; but it bardly
happens in any country that the Prime
Miniter of the country is defeated ignomi-
nously; not only that the ¢ntire entourage
ofthe Prime Minister was defeated. Could
there have been a more decisive victory
(for the Janata Party) than this? -Even
then they did not ask such a question at
that time,

When the hon’ble Member, who
happens to be here at the moment, Mr.
Ram Vilas Paswan, wdn by more than

,25,000 votes, why again did they not ask

is question? Does it happen that a
Member wins by more than 4,25,000 votes?
The total number of votes cast in any cons-
tituency in the past did not come up to this
number? And here is an hon’ble Member
belonging to the most depressed section
of the community who won by more than

,25,000 votes. Why did you notsay that

. Ram Vilas Paswan had the support of
the Army at that time? Who had con-
ducted the elections at that time? The
elections had been conducted under their
Government; the Congress Government
happened to be in Bihar at that time; they
happened to be at the Centre also. But
this thing happend. And does anybody
think that the people of this country are so
immature that, within eight months, they
would switch over their loyalty from the
Janata Party to this wretched Party of
theirs? Was that their expectation? If
that was their expectation, I really sym-
pathize with their vision.

Take theexampleof the Chief Minister
of Bihar, Shri Karpoori Thakur, who has
won by this decisive majority of more than
65,000 votes. And what was his majority
in thelast Lok Sabha elections? Here isa
Eer-m, the Chief Minister of Bihar, who

& nﬂit: t;lh:rwn defeat ‘?m tl:ie elections
began is country after independece,
My friends there always go by calculations
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on the basis of castes. Shri Karpoori
Thakur's caste-men do not number more
than a few hundred in any constituency.
And yet, though every majority caste had
tried to bring him down, none of them had
succceded and Shri Karpoori Thakur had
always come out with success inall the elec-
tions. Soithas not happened to a person,
towhom it did not happen in the past. It
has happend to a person who has always
<come out triumphant against the forces of
<casteism and against the forces represented
by the ruling party of the day and all the
resources commanded by the ruling party.
Why did you express your bewilderment at
the tally of Shri Karpoori Thakur in parti-
cular, I really do not know? You could
say that about a new entrant, in a sense
about one who had come for the first
time. Probably the thing under which
many p=opleare smarting is the em=rgence
of Shri Ram Naresh Yadav. But has not
<everybady admitted that in Shri Ram
Naresh Yadav, you have got a person of
unimpeachable integrity? Is there am
person in this house or outside who woul
com= and tellus that he isnot a good and
hon=stman? Butyouhave bzzn smarting
under a fesling that a man from the back-
ward community had become the Chiel
Minister of the largest State in this country.
Your motion is th: evidsnc: of that.
H* had won during the last election and
he has won even now by such a handsome
majority of 31,005, Doan’t we know that
you wanted to raks u), stir ths 2:ling of
casteivm, you tried to raks uo, stir the fesl-
ing of communalism, and you had sent
out batches thare for this purpnz? I
think, thisparty should hav: bzea ashamed
of wiaat it had d »a2 in the canstitu=ncy of
Shri Yadav. Yet, the society has to bs
given all encomiums aand all ~congratula-
tions bzcause it saw to it that thzie evil
forcessought to bz raised by them could not
succeed in that constituency.

M s rizadiiav that there wa caturzof
bosths in Piulparas and in sam: other
a-es, Hare, [ have'gotinformation how the
Election C »nnission had taken all precau-
tions 12 s=z that nat a single ofizer was
transferred during the pe=riod of clections.
In th* puit we hal alwava ba=n requasting
the Government of th= day to s== to it that
no transfers took place during elections.
‘Can any hon. MemYerfrom that side stand
up and aay that this request of ours was ever
conceded? But, this tim:, not a single
transfer to3k place during ths p2ndency of
the elections. The Election Commission
saw to it that it was so and I must praise
the Flection Commission for showing all
the strictaess about it. You cannot point
out a single instance of any officer having
beea transferred during thes: elections.

The Election Commission also took the
preoaution that there were observers not
only of the State Government, but also of
the Election Commismion. That is, in
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these constituencics, there were pbeervers
appointed by the State Government as also
by the Election Commision. I have got
the figures with me to show how

observers in a small assembly constituency
and also quite a few in the parliamentary
constituency were deputed by the Election

on.

My hon'ble friend says that here is one
grain from the whole pot from which you
can deduce whathasha in the entire
constituency — a repoll took place in a
particular arca of the constituency, May I
tell him that soon after the last general
election to Lok Sabha, which had brought
us here to Delhi and to the Government, I
had come before the House to tell them,
how the Government of the day had seen
to it that many of my booths —more than
100—in my constituency were captured.
This is on record of Lok Sabha. Even
then, I had come out successful. On one
booth Sonapur of Begusarai, there were
four riflamen on duty; the hon‘ble Law
Minister has yet toexplain to me [ will raise
this question some time—how in spite of
four riflemen being there at Sonapur,
ballot boxes were taken away by the
rowdies, who were mohilised by the Go-
vernment of the day. 'Who will explain to
me (to 5. N, Mishra, who happened tobea
candidate from the parliamentary consti-
tuency of Begusarai), how it happened?
That happened during your rule but this
would not happen during ours. Not in
one but in many, constituencies that hap-
pened in your regime but we will sce to it
that that docs not happen now. But may
I ask my friends with all humility as to
why did they not agree to the clectoral re
forms Llut 8 parties had unanimously pro-
posed to themin 19757 I had the honour
of presenting the agreement of 8 parties,
an; the 8 parties in-luded not only the
Con, (0), not only the BLD, not only
the Jana Sangh of those days but also the
DMK, the CIEM, the Revolutionary Socia-
list Party and others. But you did never

to those electoral reforms.  Did you
#?‘eunt those clectoral reforms to be put
through now, so that there is the least
scope for any kind of complaint about the
conduct of clections. But you did not
agree to our proposals, Now you are
bemoaning your lot for nothing, I ask:
“Why did you not a to many of these
things which we had told you were neces-
sary.

S0, Sir, the points raised by them do not
stand any scrutiny. In fact, it gives me
doubt, it gives me ground to suspect that
-what was being rumoured after the last
General Elections to the Lok Sabha was
some’ which could not be brushed
-aside, rumour was that Mrs. Gandhi
‘was thinking of advising the President of
India nat to take the result of the Gen=ral
Elections scriously. It was the atory
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circulated that she was going to
propose to the Prasident of India not to

t the Verdict of elections. 1 would
like my hon. friecnds to say whether
itwas notso. I ask with all respect to my
bon. friend, Mr, Chavao who hap to
be accidentally the Leader of the &‘::uli-
tion now and I do not know how long he
will continue to be so. Indeed I am not
quite sure, although he is most welcome to
us—the most welcome persan on that side
of the House is Mr. Chavan. .

SHRI SOMNATH CHATTERJEE
(Jadavpur): What about Mr. Stephen?

SHRI SHYAMNANDAN MISHRA :
Mr. Stephen— 1 do not know whether he

is jostlingforthat. . ew.o.vus

AN HON. MEMBER : Mr. Sathe
is tryiog.

Sosml SHYAWA.';TDAN mm H
, I was saying that during Ve it
was being suggested that Mn. Gandhi did
not want that the election result should be
taken scriously by the President of India.
And the way in which my hon. friends
bad agreed to the particular Constitution
ame nt, namely that the President
willhave to act on the advice of the Council
of Ministers, lends support to this story,
That is, of course, the convention and I do
not generally disagree with this convention,
but the rule is they mean thereby that
even the advice of the defeated Cabinet
will have to be borne in mind by the Presi-
dent of India. Probably that was the
intention in your proposing that kind of
amendment. Therefore, it appears the
story did not lack credibility. Now looking
back, I can think thatit could not be lightly
discussed when you are now doubting the
results which were 80 obvious, which were
bound to be the resultin the given situation
and particularly when the people find that
the nightmarish past is not that far back in
their memory. Would the people forget
that you had put the entire country, 620
million people of India in a sort of prison
bouse? Would they forget it so soon?
Would they forget that all the leaders of
the Oppasition been put behind the
rison bars? Would they forget that you
put behind the prison bars nearly
200,000 persons?  Thecrowds Mrs Gandhi
was collecting, they were trying to capita-
lisc on that. May I tell my hon. fricnds
with all sericusnems, that that is only for
entertainment and  for nothing else.
People assemble for the sake of entertain-
ment. . .. (Intevuptions).

. SHRIC. M, STEPHEN (Idu?ﬂ: Isnot
‘your strong entcrtainer there ay? -
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SHRI SHYAMNANDAN MISHRA :
Isit not established that people only assem-
ble For the entertainment value of the
Wnunllil.y whom you are trying to project?

bat do the clection results establishr
The election results clearly indicate that
the people cannot be taken lightly.

I am only surprised that my hon. friends
have not come up with a proposal for the
imposition of President’s rul: in these Staus,
That is merciful coough. They coula
have called for the President's rule in these
two States in which they have come out so

badly.

I think they will not have the courage
even to go to a court, But that is the
proper forum where the issue can be
thrashed out; the forum for it is not this

As 1 ssid in the morning, some
Acts have been passed in the House, with
regard to the conduct of elections. If
those Acts have been violated, then, for
that. they must go to the court., That is
the proper course. Otherwise, what they
have done by their action today, they are
bound to regret itin future, Itis the most
uohealthy thing that has been done in
Parliament during the course of the last 28
or 30 years, since our independence.

I oppose this motion. Idon’tthink that I
require even (o say that this Motion war-
rants any kind of strong opposition. In
fact, it has already fallen to the ground
whatever my hon. friend, Mr. Stephen,
might try to say.

SHRI C M, STEPHEN (Idukki) : Mr.
Deputy Speaker, Sir, we on this side have’
moved this Motion with a special purpose
of national importance. Everybody
knows that by discussing this motion we are
not going to get & verdict from this House
that there was rigging. Nobody is going,
to be unscated by such a discussion. 'What-
ever way the motion may emerge after
voting, no major political dew fopment
is going to take place.

I would appeal to my friends on the
other side to ponder carefully on thepur-
pose of this Motion before the House. 3
purpose is, to point out that things are
happening about which lovers of demo-
cracy both on that side and on this side-
might sit up and take note for a moment,

When there is a gri-vanc-, ve y widely
voict d, that there is unfair lay in the clec-
tion, any responsible party, and particu~
larly the party in power, is in duty bound
to take not of it. Non- of us who speak
from here were on the spot of the election
arena. Therefore, honestly I cannot say
from my pe sonal expetience that there was
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a rigging. All I can do is to look at the
facts of the situation, consider the proba-
bilitics and try to come to a conclusion as
to whether the all:gation is correct or not.

Many things have been said about us
that when we were in power, particularly,
fricads from West Bengal were asking:
what about the West Bengal in 1g971-72.
My friend Mr. Mishra was speaking about
rigging in his constituency. Well in the
victory, we were also in the same m
tfiat was now manifested on the oth:r side.

I would appeal to you that the attitude
which some of us have, proves that we
bowed to the election werdict. Let us
not raise any other grievance with respect
to any clection battle,

Aas I said, ifthereis a dispute, before the
Election Tribunal, our convention is to go
and get an election set aside. It has to
focuss the attention of the people and of
Parliament that there is a dangerous situa-
tion which onc may take note of. That is
my purpose of my motion. My friend Mr.
Mishra was asking us what about the pheno-
menal victory in the Parliament election.
Has anything of that sort happened any-
where? He put this question. Well, the
peopie’s party of Bhutto also put across
this question. He asked: Was there any-
where such a phenomenal victory, sweep-
ing victory? Was rigging in such a large
scale possible? That was the argument
that the lawyer of Mr. Bhutto put forward ?
It was sub sequently proved that the elec-
sion was corrupt, my friend, Mr. Mishra
said that in his constituency, there was
capturing of booths. He further said that
there was a rigging in his constituency
thereby conceding that rigging is possible.
In the election system today, the rigging is
possible whether you are a saint or [am a
satan or whether I am a saint or you are a
satan, that is a different matter. The
question is: whetaer
Mr. Mishra confessed to the House that
rigging is possible. Rigging was done in
his own constituency. I am concerned
more about that.

Then comes about the question whether
there was rigging or not in some places.
The very statement of Mr. Mishra shows
that there was a rigging in his constituency.
Also there was a statement of my hon.
friends from West Bengal that there was a
rigging in their constituencies. If rigging
is possible and if certain unscrupulous
clements are going to
these things rigging takes place. The
question arises immediately before Parlia-
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ment of India as to whether demoz-acy
can be safe in this country, This is a
major problem.  (interruptions) Weil,
you put usin thedock. That is adifferent
matter. Letus concede this. I am telling
the fact that we went to the bar, the verdict
of the people, and we stand condemned
and convicted here, Therefore, do not
putforward that argument again. Weare
now trying to learn a lesson on our part
and you also learn a lesson on your part.
If you do not, you need not. All I am
saying is this, I am putting up this pro-
position that even if Mr. Mishra says that
1n his own constituency rigging is taking
lace. It may be in other places also.
e simple question is whether rigging
could or could not have tak ‘n place in this
constituenzy also. That is my question.

Shri Ravi pointed out certain facts of the
clection results, What are the clection
results. If you compare the Lok Sabha
Election, the total turnover in percenta,
in the assembly election slumped to 60
for the Janata Party whereasin Lok Sabha
it got 65% and that slumped down to
427 in Bihar. In U. P. the same thing
was happening. As against 68 per cent
vote for Janata party in the Lok Sabha
elections, it fell down to 48 per cent in the
Assembly clections, there was a 20 per
cent slump in U.P. and 23 per cent slump
in Bihar. While this is the case, how can
it be that in a single constituency votin
could jump up to g1 per cent. How coul
it happen? [Itis thequestionI am asking,
You cannot say that ther+ was a big wave of
enthusiasm this time in U. P. becausein the
Lucknow elections one Janata candidate
won with a margin of 400 while a Congress
candidate won with an impressive margin,
It is not as if therc was a total rout of one
party and total win of another party; it has
not been repeated. Things are changing
fast. In these two areas is it because there
were Chief Ministers who were contesting
that the voting rose to 92 per cent? In
these matters we can take only circums-
tantial evidence; nothing more is possible.
On thatbasisIam appcaﬁng to the govern-
ment to consider in the light of the allega-
tions that had been brought about, in view
of the fact that rigging is possible as con-
fessed by Mr. Mishra, in view also of the
fact that there had been a slump of 20 per
cent before and there had been sudden
jump to 92 per cent this time which cannot
be logically explained, in view of these
facts do consider making an enquiry as to
whether as alleged rigging had taken place
or not. Whatever Mr. Mishra or anybody
clse may say, the Harijans who had been
prevented From voting konow that they
were prevented; ths backward class
people who were prevented, they know,
whitever may be the phrases or gesti-
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culations of Mr. Mishra, whatever he
may characterise our motion, those B_e:ml:
know that they were prevented, t
:hm:::s remains, does that redound to
the it of democracy? In view of that
I am only appealing to the government
to comsider sctting up a committee to
enquire whether there was or not.
Elections will not be set e; Karpoori
Thakur will remain Chief Minuster;
Yidav will remain Chief Minister, no
doubt about if, whatever be the finding. All
are conceroad about democracy.
cnl)i frlend Mr. Mishra was critical of
ecting crowds for entertainment and
was pointing his finger far back. Why oot
point his now right across
road, towards the boat club. He can cal
it entertainment. May be the star enter-
tainer is h re.

SHRI SHYAMNANDAN MISHRA:
Have you cver seen a vast sea of
bhumanity in -these grounds?

SHRI C. M. STEPHEN : I can pefectly
understand  the frenzy and fury with
which you are coming up when I mention
Mr. Charan Singh’s name..... (Interra-
ﬁm)Yw are not blind, nor are we

demoastration to show, shall I say, luy-lry
to Mr. Charan Singh, Tamnot astoundrd
to all. You are duty bound to do it. He
mdeanmwmwaur leader of the

ition. He said, he was welcome. I

my own misgivings about the i
ouinﬂu]mn?uz but I never knew 1t
came to this ex at you have
locking acroes for some prop so that you
may sustain yourself,

THE MINISTER OF LAW, JUSTICE

AND COMPANY AFFAIRS SSHR.I
SHANTI BHUSHAN) :
%o correct one figure which he mentioned,
i.e. 929, polling in Phulparss. The wul
electorate there is 1,00,831. The total
votes polled were g3, 986 which works
out to 8s,57%.

SHRI C. M. STEPHEN : My charge
about rigging goes down by 594, That is
all the di ce! Let us not for heaven’s
sake swear by anybody, ecither by Mr.
K ri Thakur, or by Mr. Yadav, or
by . Mishra or Mr. Charan Singh or
Mrs. Indira Gandhi. This country has
paid enough price for its personality cult.
Let not that dark chapter return to this
country again. Therefore, it is in that
spirit that | am appealing. The Janata Party
must sustain not necessarily in the name
of a single person. It must sustain on the
basis of its philosoph LnWhnIﬁnd that
a personality cult is being developed and
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entertained, I look back and see the sorry
expericnce ﬂul country has gonc

For heaven’s llke, let not ty
cult be brought back through somebody
else. This is one of the warnings I want
to give.

ansy W\t qfent e s
(st Tw Mo ) AT qidt

ARy o g, femAT W a2

SHRI C., M. STEPHEN : It is not
because I consider Mr. Raj Narain less
im| t that I did not mention him. L
will say, for heaven's sake, not even in the
name of Shri Raj Narain there should be
personality cult,

They call it a kisan day. I could have
understood it if it was announced far
ahcad to enable the people to make
preparations. This is a late discovery;
this is a late discovery. This was arranged
by Mr. Charan Singh to celebrate his
birthday. This is what 1 am saying is
peh'l':;indny cult. Today is my birthday

SHRI SHANTI BHUSHAN : Have
that crowd as for you !

St Tror ATCW ;. W AT §H §T
w3 2N EwEs w aE 39 8,
W A warg s Wit gEAfg

SHRI C. M. STEPHEN : As I said i.
the beginning the purpose of this adjourn-
ment motion is sacred. It is not a political
gmmck it is to draw the attention of this

ouse to certain tendencies which are
dismal, certain happenings which we
as lovers of democracy, must take note of

"and certmn thmgl which we have got to

ourselves against. And, asthe
Slppwnon has raised this l]legntlon and
certain sections of people in U.P.
I.'I.'I.d‘ Bihar have made the a]legat:on-
nothing will be lost if you institute an
enquiry and find out whether these alle-
gations are based on facts. If you doa't
then the argument will remain that the
allegations are correct. And if you allow
that impression to remmn, it will be bad
for democracy. In that spirit. I appeal to
you to make an objective effort. Let us
all make an united effort to safeguard
democracy. Thank you.
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SHRI SOMNATH CHATTERJEE
(Jadavpur) : May I congratulate th
the Home Minister and Mr. Stephen, and
convey to them our very best wishes? I
find only one difference between the two.
I am told that lakhs of people collected
to hear Mr. Charan Singh, whereas Mr.
Stephen has not been able to collect
anybody here.

SHRI C. M. STEPHEN : Last year,
Mr. Charan Singh also did not collect
so many people.

SHRI SOMNATH CHATTERJEE :
We find that this adjournment motion is
really an attempt to boost up their sagging
morale. This adjournment motion is not
for the purpose (or which it is to be used,
but is meant for trying to arrest their
steep down-fall from the people. Now when
they have thought about this adjournment
motion, they have been able at least to
collect all of them together, for the time
being. This group of people who have been
unceremoniously rejected by the people .
of this country are to-day crying woll,
wolf, This is our experience. In 1973,
our charge was that this Congress Party—
I do not know who represents Congress
and which Congress; we hear that Cong-
ress will be Congress (B) and Congress
(G) deliberatelv manipulated and rigged-
the elections in West Bengal. Their hands
are reddened with the bloed of the ordinary
people of this country. In 1972, the biggest
conspiracy was made to murder and rape
democracy in this country. That was
g:?etnttd by tbe Congress under the

ign leadership of the lady—somebody's
mother and somebody's sister; I don’t
know. Even to-day, even after the
shoddy disclosures before the Shah
Commission, we find the so-called right-
thinking people of this country trying to
march behind herfor the purpose of putting
her as  their—I deon’t know— presiding
deity. I hope this country will never have
her as the leader of the people and of
the Government.

Spcaking for ourselves, we have no
doube that these people have got neither
the moral, nor the ethical nor the poli-
tical right to complain of rigging. When
we had demaanded and cried hoarse—and
even when a persun like Jayaprakash
Narain had said that there wag no election
in West Bengal—and we had made rep-
cated representations, not a single wo
came from them. Where was Mr, Vayalar
Ravi, the gréat champion of elections in
this country then? Where was Mr.
Stephrn? We never heard one word.
They are talking of rigging. In that election,
in Mr. [yoti Basu's constituency —Jyoti
Basu had never lost any election in any
constituency, and whose wictory was
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almost a foregone conclusion every tim=—
by 10 O'clock, all the polling booths had
been clossd, because they said that 100%
voting had been completed within 3
hours. It is a magnificent achievem=nt of
riggin€ und+r the auspices of o1 th®
Government of Shrimati Indira Gandhi.
Not a single word was heard at that time.
And even in March 1977—I am not saying
anything on it, because they are subject-
matters of pending proceedings —news-
papers will show (Interruptions) They could
not manage all the Mastans in all the
States. That is why we say, this is nothing
but hypocrisy which is being sought to be
perpetrated today. The persons who are
the biggest perpetrators of the crime are
today trying to take up an attitude of
innocence. Therefore, we do not support
them; we do not support their move.

I am reminded of 02+ thing as to how
they tried to run away from elections.

@ When the question of the elections cam:

and the question of the imposition of the
President’s rule came in som= of the States,
the Breat believers in democracy w-nt,
whefe, pot to the pzople but to the Sup-
reme Court. Again, to justify their Forty-
Second Constitution Amendment, they
wefit with bended knees before the Sup-
reme Coyrt and tried to get a clearanc*
from the Supreme Court to that they
may not have to face the people. The
State files suits before the Supreme Court
B
or Judici cy Wanted a
judicial body, a popular body.

Now, the people hawve given their
verdict. They have been rejected outright.
I hope, as I said earlier, the unfortunate
mistake that was committed by some of
our brothers and sisters in some of the
southern States will be rectified very soon
and they will be wiped out from the map
of this country becausc they are the em-
bodiments of tyranny, because they are
the embodiments of repression, because
they are the ambodim=nts of all th= evils
in this country. This is our life’s experience.
That is why we have been opposing
MISA and the Bill that they have been
trying to iotroduce and which they have
introduced today. This is borne out of
our expericnce. If you take absolute power,
you are bound’to abuse it, whether you
want it or not, whether you like it or not.

One very pertinent thing which my hon.
friend, Shri Shyamnandan Misra, raised
was: Where is the talk of electoral reforms?
Why should there be even a posibility of
rigiing? Why should there be an occasion
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when there can be even a suspicion of rigg-
ing? Our good friend Mr. Jagannath Ra®,
for whom I have great personal regar

and respect, was the Chairman of the
Electoral Reforms Commitgee, [t was
comprised of all the parties, the members
from all the partics—Shr] Shyamnandan
Mishra wag there; Shri Aty] Bihari Vaj-
payee was there; Shri L. Advani was
there; the then Law  Ainjster, Mr.
Gokbale was there and sopye  (Congress
members were also there, There were
unanimous recommendationy jn respect of
10 many apects of the electoral Jaws. If
I am not mistaken, Mr. Jagannath Rao has
been shown the courtsy by having the
report of that Committee thrown into
the waste paptr basket by the former
Government. They are now talking of
clectoral reforms. What has been done
by the previous Government > What had
the previous Government don= in the past
for Femoving the difficultiey and bottlenecks,
sometimes inherent difficyltics and  the
scope  for rigging in the clectoral pro-
cessey in this couatry? Nav:r heard a

Now, if a single person, a single voter, in
any conpstituency of this country is pre-
vented from  rxercising his franchise
according to his free will, il any such thing
has happened, I take it that the Election
Commisvion shou)d ook into this matter.
If any char@es are there, if it is a case of
election petition, there are forums where
this can be agitated and decided upon.
Let it be referred to the Election Commi-
gion. If they feel that there is any com-
plaint. let it go to the Election Com-nission.
The Election Commission should look into
it

I am not going to accept the charges
on the face of it when the charges are
denjed, that is » the charges made out by
the Congress party in support of the ad-
journment motion, T did not gell my con-
science like you did to that ruthless
woman. (interruptions) T have peither sold
nor morigaged my conscience, It can be
geen from what I did two hours ago on this
wery flont of the House. 1 oppnsed tooth
and nail the Criminal Procedure Code
‘Amendment Bill that has been introduced

the Government, I have said that so
Jong asthe Janata Partywilltry to restore
the democratic rights to the prople and will
support the democratic rights of the
people we shall be with them, But if we
find that they are going against that,
then we shall fight with them. Tt may be
that our power, our numerical strength
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is less, but we hop: that the people of this
country will be with us on these issues,

Therefore, this Adjournment Motion has
acither merit nor bonafides behind it.
This is a political gimmick, and I hope
that it will meet with the fate that it
deserves,
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ot IR gqifedr  wee €
T FEY, AT T I TN F FFET
M WA ), D e &
m F & A FT gun AT A AT
T1gTr, Afsa gat FJar  faindt 7=
TT gy F & wit oF FEr
A A E TF W A A, T
dga @ F w7
What happens to her happens to India;
what happens to India happens to her. I
think, he was much above the ex-Congress

President who said; ““Indira is India and
India is Indira".

it AraaY, Nfafemars Fwarfq-
de¥ag A B, TEE ) IR AR
am fandy oo & Aqea F deTgWT T
ATt ez ¥ faig & aw@ s
¥ IR}, W TW uw A g
tfF AR T Fag W AT W@ G,
T@T g Wt A wee & faww
g1 w7 owa & 5@ A9 9 qgsn
f&

What happens to her does not happen to
India. Now, it is a different mateer,

IR HAT fRHTT a7 §, gAYy Fr
t ) TR T R Egd € fF qma A
WREAIT TN § 7R F 9=
£ o o= A 77 I WA ww
¥ faers &A1 w=d arT §; Mg IR
* I ag a9 w4 9mg, ¥ qun fre
¥ sgm 5 amdfag sgw st
TREframT o g am s RE

AR, #rE wiwgr T
AT IR @Y & wtw oY ava w47
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me gk fag ¥ adr 1972 F AT
FE 1 AT IFA ST AT FA A
4 W QL Fiaq T & wiw gfafq w
afgsw fear 1 wiw F fawaw @
aTEy ! sy wA A FE qfeve
7T " AR ¥ = X o
guasar MA@ N E? ww W
5 A FTIAIN @I & WY TR
Fqa & gar faed & qg ar @y
"I 9T AT9A {raar qE R g a
i frar 1 g TEwAdz WA &
aftg T T 2w A F sy fdde
g & oot aw g @t 1 Sue fag
g @t FOF 9 gvr faZw #1Aw
F gy @y & fag

AR, dofar &t oaw o
frat 7 &€& | www & Wy,
FAICE ¥ qOfaw gf 1 oF e
39 fom ov faex 20 a=r ¥ oF o
g A1z 78 ¥ awr a7 wix 39 e
9 T FAW FT OF FEFAT a9 3
A FT ATV DT qT, FART AT, IEF AT
Afe gf 1 fagre # gy A=, qH
ATY {59 A FT OF ara K 927 7 A2
7 g9 w7 a1, IfeT 77 § sy
T Y AT T0F & |rY, S Ay
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& #R T, AR IEE A W
W &g & f fiefar g1 o weHt
AN T AWT F T 7 HT IHAIEY @U
¢ T W) w1 2w w1 foafaer oo
& wmar g f& s e faw Wi
wOw & ¥ q97 qrew & Ifca AN
Furt g1 wwd &, ag 3wk 7 1 g
v‘q’t"fa'rg'{ﬁl ﬂﬁmm
TET B @2 ¢, T dfaw @ Wk
Garrerdt # qoT # A fw A% )
afer & g g § i v sl
T Y @, @@ g Hadt A w0 fw
BT 3, AfF IEA TN B
T w@ a1 e SR Ea
g ¥ | WT BT T, WEW
w1 e ffon gf S
W, seF far @rQ fowwa g
wifgy, @ a@ N @€ g Tfew

wqutﬁﬂzzlﬁ!#—-ﬂﬁﬂmi
W€ TR S wae ¥ fear &
et &, S X IwEw ¥ IR
drar @, T | T wrHE F oAg
@} W T vt H N 1 oW
wwemfa faard) i gEga W A
g wa gafe qo Sfedam, geraar
TEY mrie aY wy g go & fagar
T WIOE AAT G GAGT@ AT A
fax, @ 7 g7 w@E fag &
afaom | & s & wea g o
Tt frafeer @ & 90 wiw aifaa )
oy dfe o fae s dfe
o7 T O § A Srfaa FT A
T FRE AT AGE § 1 Afew
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A% IR oY arfearr & s @
g waife foesr 30 a1 &Y -
¥ & I AT A WA T FA7E |

# faieT 3@ & a7 & wgv wEgw
g T8I @ grm, wifs ST
W ORT @, YEN X TW AW &7
T AT W 8 9 9 & 4 ox
AT H mEr W 9 a=) 0T T
® do1 &9 A fFU 0 qgen A
W g & sfeal 7 @ &+
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frr 1 dfedt 7wy SR Ak
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aruE=RT I W iR
WAy @ fmamegd T w
w1 ohfidz scar g | wfamves
1w qHAfaw Friwai 8, safaw
T ¥ A, A TR T AR,
ga@fa &1 gt g, IfFA W
FETT qmal 1 99Rr FET E ag At
w1 58 fear grm, &t & sad fao
wiRaT #Fam, AT AT " g |
AfFT WO A T T & A 0

ot (AR ¢ O Jifad #
¥ar At wefior & gm
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ot W Wer w7 o
gt g fo vr aelt gf ofcfenfomt &
Fufas S ¥ g & afew,
e, w9 1 g 69X
A X T faww S ogwr
21 Y aEw & "y 9T dwA A
U W g ¢ AT e e
TEWTRE WA & @gra fear &)
59 WEA W TN I TN FRERL
¥ qag gt &1 &1 TR® wWEI A
fauwm o &f & s § Aq-wew
g1 fFT a7 T aE geir g
W wET AW g fEowa W
ATEAR TG AT | o« & '@
gga ¥ wgr f5 aai A Srawrd
Rl A Lt
s gers
Shri Stephen has not supported the censure

motion, nor has Shri van supported
the same,

fom Ao s g AfeT
# wME TETAR ¥ AT H FY @ a0
o X d 1 & Igw T w

o | & e aRw ¥ TR
TZA # oq HYE T FE A AAHTA &F
HqTETC 9T FE, qEEwEr § @ AT
fra age @ 7 & ¥ wwr

You are a very good advocate of a bad
case,

u fA 2T f dT ¥ & e W
LCIE G U LI S
T g@r g€ wR faAst dY | @
afyar a¥Te €@ WA ¥ wY e w&o
FLEFA N
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SHRI K. A, RAJAN (Trichur) : I
sm_n‘! not to talk of political jealously or
political perplexity in supporting this
motion but becausc it is a question Which
actually cuts at the very root of democracy.

Well, there iy a real anxiety on the part
of the people that something has gone
Wrong somewhere and there is every pro-
lability that where the ruling party is in
Power and election is held in that consti-
fuency and under that Party, naturally

takes L Svery pomibility that rigging has

t‘UOIr this ¢onnection, in the clection that
Plact in Kerala in the month of Octo-
T» in thr Kazhakoottam constituency
where l-he Present Chief Minister con-
tested, in that particular constituency the
Election Commigsion sent a number of
observers and if jt is correct, there were
observers from the Election Commision
posted toevery booth, Iam not justraising
any objection on  that. They were
posted from the Election Commission to
scc thatthe election was conducted fairly
and freely so that there is no apprehension
from the people that election was rigged
or was not fair and free, So, the election
was over and there was no complaint or
gricvance. Even these Parties which stood
uBited]y against the Chief Minister to sce
that he was defeated, after the election in
that particular constituency in Kerala
which had a high political importance, had
not a single complaing that there was any
sort of unfair practite or malpractice OF
any sort of restriction imposed or any sort
of Police rule in that particular constituency
This government, especially when it 13
ruling in that particular State where this
particular contest took place, has a moral
and legal and political duty to sec that 4
apprrhension or gricvance Comes.
there is every possibility that there was
rigging., and therc was m 3
context it is the duty of the Government to
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see that the real voters were able to exer-
cise their franchise, Perhaps because of
the peculiar po.itical situation or political
power in their ha ds, they may be able
to come out with a thumping majority
But those people who were not able to
exercise their (ranchise, wil] not sit quite
They will sce that with a rcvenge they
could exercise their franchise during some
.other time.

So, Sir, I view this particular question
from the proper angle of our dgma-c?
-B0, there is every possibility especially from
the past practices also, Wherever clecs
tion takes placc under a ruling party and in
a particular constjtuency wher: emin ent
_personalitiey of the ruling party contest, it13
the duty of the government to sce that it
.gives no room for all this sort of unfair
practices, All these things have come
out widelv in the Press T am not going
into the details of percentage and trans-

facilities, Simplv saying that rigging
'r:'t:dllhcreiltheput and so this
rigging can be tolerated is No argument.
-Th:dilb:othl:gtm*nt. I “f ruau';ﬂ:u

i argumcnt put forw Y
t’:; comrades from the pﬁ“!{“ Party,
especially when they were the fint to raise
a hue and erv againnt rigeing  So, who-
ever be the ruling party, if they stand for
.democracy and justice. thev should see
that clections are conducted fairly and
Afreely irrespective of whichever party is in
power,

I would like to imprem on this Howse
.that we always stand for fair and free
elections because in the larger interests of
the country and the larger interests of
democracy we should seec and especially it
is the duty moral and legal dutyofthe ruling
party to sce t“at clections are conduc-
ted fairly and properly and rigging is
avoided,

With these words T support the motion.

SHRI VASANT SATHE (Alkola) :
‘When Shyambabu was speaking, 1 was
wondering what the Choudhary Saheb
must have been  thinking in his mind.
a8 to whether Syam Babu was really au
orting himor pulling hisleg, for the simgf:
reason, Sir, that he remarked that people
asscmble in large crowd only to entertain
-the personallity which is to be projected,
‘These were his words, When he said
that, T just thought of the crowds which
-have auemb_led today on the birth-day
of a personality which is to beprojected.

The theme of this Addournment i
i¢ the highhand-dness and the u.mlc‘r‘::;g
rlous use by the authority, by those who are
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in power, of the machinery,of their strength
to rig the elections and make them unfair
and not free. This is the main theme of
this Adjournment Motion, What can
you expect when unscrupulous persons are
at the helm of affairs, those in whose
constituency there has been a record that
right from thebeginning till today no hari-
jan has ever bzen allowed to vote? When
such persons are controlling the authority,
the police force in this country, what can
r:u expect from them? Personalities are

ing praised by sw‘:ﬁhanu. Just now
it was said that this wholc assembly was
held a3 a tamasha to build a rcmmlity.
Well, in such times, there will always be
another persons to act as a joker. Ay we
saw just now somcbody praises somebody
else sky-high. Somebody does something
clsc. By putting on badgescic. Themain
idea is to build personality. Now, Sir, let
us see what this very person had to say just
a few yzars back about the same personality
because this is the main thing. The cen-
tral theme is, who is at the hnﬁm of affairs,
whatis his approach to the entire question of
democracy in this country. That was
the allegation wnich he made earlier. That
is the allegation which Iam referr-
ing to today:

Sir, this is dated 26th January 1968.
The paperis: Hindustan Sr..]andar:?: &63»
culta. Itsays:

‘Graft Charge against Charan Singh
by Shri Raj Narain'.
Let me read it out. It says:

‘Varanasi. 26th January, 1968."

SHRI BASHIR AHMAD (Fatehpur) :
On a point of order, Sir, he has to speak on
the Adjournment Motion only. Now he

is speaking about pzrsonality. He cannot
do it. He has no right.

MR. DEPUTY SPEAKER : Please
go on with your speech.  Confine yourself
to the Adjournment Motion.

17-29 krs,
[M=. SPRAKER in the Chair]

SHRIBASHIR AHMAD : Sir, I rise on
a point of order.

SHRI VASANT SATHE : The news
itemsays:

“*At a news conference today, after his
return from Lucknow, the SSP Leader,
Mr. Raj Narain said.”

SHRIBASHIR AHMAD : I have a
point of order.

MR. SPEAKER : Let us hear the point
or order. '
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SHRI BASHIR AHMED : Mr. Sathe
is reading out certain extracts from the
paper about Mr. Charan Singh and he was
saying about the personality cult. He
bas no right to say, on the adjournment
motion, about any person which is not
relevant. He has only to confine himself
to the alleged rigging in Bihar and U. P.
How can he bring about the name of Shri
Charan Singh here? Kindly expunge
what all Mr, Sathe said from the re 3

SHRI VASANT SATHE : I was only
meeting the points made by Shri Shyam
Babu. He has no tolerance capacity.

avew wiv oftert wwRmw st
(st @ Aromw) : s, AT
AT ST AR § | sY Es A
FE W §q 1968 & fRr  wewT
¥ wfEw &1 e ¥ @ § W v
®  sfor, gEa ) qw & g
agi o fegrorawar ¢ 7 (wrwww)
 w R aww sfaw wmar §
WO { O 9 ww oW #W

el e w & guew  faandt
E| T a® & TES! Og X FE
| fqT AT owAT 1 @ 1968 &

I want a ruling from you.

MR. SPEAKER : Mr. Sathe, please
confine yourself only to the relevant por-
tions.

SHRI VASANT SATHE : Sir, I will
quote onlyrelevantportions. I am making
out my case. My case is this. I will
prove it to My case is that the elec-
tions have n rigged or are going to be
rigged as longl as at the helm of afiairs you
have persons like Shri Raj Naran and Shrl
Charan Singh who are doing these things.

PAUSA 2, 1899 (SAKA)
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That is why I am proving their case. This
was the personality cult. This was the
allegation made by Mr. Shyamnandan
Mishra. What I am trying to say is this.
Pleasc allow me toread. I quote again :

“Varanasi, January 25:

At a news conference to-day, after
his return from Lucknow, the S. S. P.
Leader, Shri Raj Narain alleged that
the Chief Minister, ShriCharan Singh-
had collectied a huge amount which
he had not deposited with the Go-
vernment Treasury.

SHRI RAJ NARAIN : 1 rise on a-
point of order.

MR.SPEAKER: Whatisit?

SHRIRAJ NARAIN : What is it that
he is reading ?

MR SPEAKER : Mr Sathe, whatare’
you reading ?

SHRIVASANT SATHE : Iamread-
ing from a newspaper cutting to prove :

MR SPEAKER: No, no

SHRI VASANT SATHE : How can’
you stop me? I am making out my case
that as long as Shri Charan Singh whom
Shri Raj Narain himself had called' a
corrupt man is there, rigging will take
place, My pointwasthat Mr RajNarain:
says quoting aninstance (Inteiruptions)*®

MR SPEAKER: Don't recard (Inéer-
(ruptions)

Iamon mylegs. You havetosit. S¢
far what Shri Raj Narain said in 1968 is
not in evidence against Shri Charan Singh
or anybody clsc, So, youconfine yourself to
the motion.

SHRIVASANT SATHE : Youare not
Wuidiug in the Supreme Court here.

hat I am saying can be expunged only
under rule 380 ifitisirrelevant or otherwise
unparliamentary, Otherwise, you can
shut it out; it is for the House do decide.
It is my right to speak in Parliament and
article 105 is being curbed, if I am not
allowed to spcak. How can you do this?
........ (Inzerruptions).

SHRI JANESHWAR MISHRA : On
a point of order.

'SHRI VASANT SATHE: Under what
rule ? Let him quote the rule.

®*Expungrd as ordered by the Chair.
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@t wiger faw : AU caqgw
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SHRI VASANT SATHE : Tac latest
instancs, [ waat ta bring ta your notice......
(Interruptioms).

MR. SPEAKER : I shalllosk into this
later and s=: if th=re is anything to bz
expunged.

SHRI K. LAKKAPPA (Tumlur) :
They hav: b-en making allegations of
rigging eclections wh=n Coagress was in
power. Wnay not listen to him?

SHRIVASANTSATHE : TodayIhave
received a telegram : Brutal lathi charge
on teachers in Gorakhpur jail. Fiftesn

neachers. ....o.u.. (Interruptions).

SOME HON. MEMBERS : What has
todo with aijournm=nt motion orelections ?

MR. SPEAKER : It is not inzluded in
the adjournment motion; it has nothing to
-do with the adjournment motion.

SHRI K.P. UNNIKRISHNAN (Bad-
agara) : Please listen to him.

M AN AEY : TZEH aG
FF FT & A7 AT F1 JrGF AT

w® &

MR. SPEAKER : I have disallowed
that.........(Interruptions) .

SHRI VASANT SATHE: In U.P.
there are thousands of instances ; this is the
parameter of that; I am saying that on
the basis of these lathi charges are taking
place and people are terrorised and how
can they have
"That is the point.

SHRI RAM JETHMALANI (Bomhly-
North-West) : The whole is in
vi;lltim of rule 353 and it must be expung-
ed. .
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SHRI VASANT SATHE : Chaudburi
Charan Singh has terrorised this country so
much that no free and fair clections are
poasible. I say it on the basis of an
allegation so boldly made in this weekly....

MR. SPEAKER : No incriminatory
statementcan be made.

SHRI VASANT SATHE : #*

MR.SPEAKER : Noallegation of a de-
famatory or incrimi nature shall be
made against a member. I am notallowing
it. Iam expunging it.

SHRI VASANT SATHE : It has been
circulated all over the country! -

MR.SPEAKER : Unless you satisfy me
prima  facie; I am not going to allow.
SHRIVASANT SATHE : Your ruli

expunging it cannot withdraw it from tﬂ!
whaole warld.

'WIR. SPEAKER : In this House, I am
not allowing it.

SHRI VASANT SATHE: Iamnotsay-
ing, he has done it. He has a duty to
explain it.

MR. SPEAKER : He has a no dut to

explain it.

SHRIVAYALAR RAVI : On a point
oforder, Sir. When we criticise a minister,
we are criticising the government.
we criticise the government, naturally the
political authority is that of the ministers
and we have to eriticise them. You cannot
ruleit out saying that they are members
of this House. We are criticising the
ministers,

MR. SPEAKER : Ministers are also
members of this House. The point
of order is disallowed.

SHRI RAM JETHMALANI: I draw
your attention to Rule 353 which in
terms says:

“No allegation of a defamatory or
i;climiulorr asture shall be ul:ll.de

a member against any person unless
the member has giv:nyprwioul inti-
mation to the Speaker....”

MR. SPEAKER: That is what I
said,

#Expungad as ordered by the Chair,
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SHRI RAM JETHMALANI: Caa any
reasonable man dc.n{ that to say that
the Minister was guilty of graft in 1968
is an allegation of a defamatory character ?
What has the adjournment motion
got to do with it?

MR. SPEAKER: I am not allowing any

defamatory or incriminatory

Y gwdx ;. (dafarr) - wea
WERA, AT FT AT AW &Y FsHATH
¥ Joar ¥ IEE AR H WA WM
ey 7

MR. SPEAKER: I have upheld the
point., I have not allowed it to go on

record.

SHRI VASANT SATHE: Sir, remem-
berithe day in this very House when
the wildest allegation was made against
thc mtl'rime Minister, that she was

ing to shoot the people in jail.
%Id ‘you cxpunge it?

MR. SPEAKER: No.

SHRI VASANT SATHE: Then how
can you expunge this? ([nterruptions) I
am not ma.k&g the charge. I am saying:
here is a weekly which says this; take
action against the weekly.” (Interruptions)
Its name is ‘Parade.” It is not my paper.
I donot know who is the editor.

SHRI RAM JETHMALANI: Rose—
MR. SPEAKER: I will allow no incri-

minating material. I have not allowed
that &0 go on record. I cannot physically

stop him.
(I aterruptions)

MR. SPEAKER: A newspaper report
is not a part of the reco

SHRI VASANT SATHE: I am not
sitting down. I will continue. You are
acting in an arbitrary manner. Why
are you doing this?*e (Iateruptions).

MR. SPEAKER: Don't record.
! (I'nterruptions)
MR. SPEAKER: If you don't obey

my order, I will have to adjourn the
House.

(Interryptions)
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MR. SPEAKER: The House stands
adjourned till 6. 30 p.m. We will re-assem-
ble at 6.30 p.m.

(Iaterruptions)
MR. SPEAKER: I am hearing both,

SHRI C. M. STEPHEN: Mr. Biju
Patnaik came to the Speaker, and was
gesticulating and directing the Speaker.
By what right? A Member has to speak
from his scat. Mr. Patoaik came to
the daia.

SHR] BIJU PATNAIK: Because you
were howling so much, I could not
make myself heard. :

SHRI C. M. STEPHEN: Sir, you were
in the Chair and when this side..
(Interruprions). "

MR. SPEAKER: I have to hear both
sides.

SHRI C. M. STEPHEN: Mr. Biju
Patnaik, a Cabinet Minister, came to
you after you made the announcement
that ‘‘thc Housc stands adjourned till
6.30". ... (Imevuptions) 1 do not question
his right to say anything. [ am not saying
that nobody can protest. Any body can
express any opinion. But for a Minister to
stand up, going up to your seat, going up
to the Speaker, gesticulating to the
Speaker, making a show of hands....
(Interruptions)

SHRI BIJU PATNAIK: What is the ha-m?

SHRI C. M. STEPHEN: We want
to protect the dignity of the House, we
want the dignrity of the Chair to be
maintiined. Do you permit what had
happened ?

MR. SPEAKER: Everybody has the
right to speak in the House.

SHRI C. M. STEPHEN: Is it permit-
ted by you?

MR. SPEAKER: Yes.

SHRI C. M. STEPHEN: Then we
will also do it.

(At this stage, Shri C. Stephem, Shri

Mohd. Shafi Qureshi nd' soma other hon.

msmbers went near the anfur.r Chair and
mads some remarks)

(Interruptions)

SHRI K, P, UNNIKRISHNAN: Sir,
u in your wisdom arjourned the House.
e want to know whether you have
resumed the House and, if so, I am

*#Not recorded,
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[ Shri K,P, Unnikrishnan )

entitled to know the reason. You cannot
function here arbitrarily. . (Fntorruptions)
This is not the place for that. You are
bound by the Constitution, you are
bound by the Rules of Procedure, you
are bound by the conventions of this
House. This is not the place where you
can act arbitrarily and not follow the
Conatitution and the rules.

MR. SPEAKER: Just as I am, th
members are also bound by the Cons-
titution. . ..(Interruptions) Are you not
bound by the rules?..(imeruptions)

0

(KSHRI M.)SAS'I_"\’ANA?YM:T‘;} RAS
. {Karimnagar): Sir, you have adjourn
the House till 6-3’0. Why are you still
sitting here?

SHRIK. P. UNNIKRISHNAN: Have
you resumed the procemdings, we want
to know.

MR. SPEAKER: Yes, [ have resumed
the proceedings.

SHRI K. P. UNNIKRISHNAN :
Why?

MR. SPEAKER: Now nothing incri-
minating will go on record.

SHRI C. M. STEPHEN: The last
thing on record is your announcement
to the effect that the House stands ad-
journed. After that, nothing has happened

ere. The last sentence that has gone
on record was, the Speaker's announce-
ment' “I am adjourning the House
upto 6.30 p. m."” How did the House
resume ?

MR. SPEAKER: I have recalled my
order.

SHRI C. M. STEPHEN: You made
an announcement, you rose up and said
that the House stands adjourned till
6-30 p. m. There cannot be a House
then. We may remain sitting but the
House does not sit at all. We may sit
here but the House does not sit here,

SHRI YASHWANTRAO CHAVAN:
Sir, this is a rather very unusual situation
that we are facing today in this House.
I am very sorry to say that this has
happened because of your rather unwise
decision. It is a right of the member
when he is speaking to quote anything.
He is not speaking out of imagination;
he is quoting from a newspaper under
all your laws. If at all you want to take
action, you can tak= action only under
the rules against him. But you absolutely

DECEMBER 23, 1977

Adjournment 416

stopped him from quoting and from rea-
ding that newspaper. The situation
that is developing today is s rather
very unusual one. It is not a question
whether I like it or you like it, whether
I approve of it or you approve of it
That is a different matter. has cer-
tainly a right to quote what he wants
to quote. You should not come in the
way of recording. This is a situation
which is developing in an unprecedented
manner. (Interruptions).

MR. SPEAKER: You see rule 352(ii).
I have given my order.

SHRI C. M. STEPHEN: What doa
rule 353 says? It says:

"“No allegation of a defamatory or
incriminatory naturc shall be made
by a member against any penon
unless the member has given previous
intimation to the Speaker and also
to the Minister concerned....”

If the reference is to s member in the
House, it would have mentioned about a
member. The rule doas not refer to a
member of the House; it refers to a
person. When the reference is to a person,
the person is exclusive of the member of
the House. A member ean defend himself
in the Ho e. A perton cannot defend
himself in the House. Therefore, in the
casc of a person, the notice must be given
to the Minister concerned so that the
facts may be placed before the House.
It is a person, not a member. A reflerence
can be made against a member. A member
can defend himself; he can make his
own position clear. The word used here
is “person”, not “member.”

MR. SPEAKER: The member is also
person. I deem that a member of the
House is a person, not an animal. He is
a person. Therefore, he alyo comes er
that mecaning. Rules 352(ii) reads:

“A member while speaking shall

not—

(ii) make a personal charge against
a member.”

SHRI C. M. STEPHEN: It is not a
a personal charge.

MR. SPEAKER: It is a personal
charge.

SHRI VASANT SATHE: I am making
a personal charge; it is a public charge.
As a Minister, certain allegation is made
against him. I say, he might either take
action or....(I[ateyuptions) He should
be obliged to me. Instead of that, you
are saying that I am making a personal
charge. (?marrwpliow). . SO
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SHRI MOHD. SHAFI QURESHI
(Anantnag) : The whole trouble has arisen
because you were not here. Mr. Deputy-
Speaker was in the Chair. When Mr.
Shyamnandan Mishra and other Members
on that side spoke, they talked about
the personality cult which was cultivated
by the ress in this country. Our
colleague, ri Vasant Sathe, has to
meet ‘not only the points in the Adjourn-
‘ment Motion but also the points raised
by the other Members. He was meeting
a point when he was talking about per-
sonality cult; he was trying to show
that Mr, Charan Singh was being projected
as the future leader of India and that
he was trying to overawe Mr. Morarji
Desai and other people. He was only
meeting that point. (Interruptions).

SHRI K. P. UNNIKRISHNAN:
You cannot frustrate Parliamentary life;
you cannot frustrate Parliamentary pro-
ceedings in an arbitrary manner. (Jater-
ruptaons).

MR. SPEAKER: 1 am not doing
anything arbitrarily. Prof. Mavalankar.

PROF. P. G. MAVALANKAR (Gan-
dhinagar): With great respect to you,
Sir, I would request you kindly to re-read
the rules that you have been reading
out for our benefit. If I may say so,
the entire business of Parliament is to
cross and exchange opinions, however sharp
they may be, however thrashing they may
be. It is the right of every Member
of Parliamznt, no matter to which side
or party he may belong, to go on quoting
from any number ofdocuments and reports
including newspaper reports. I am  not
discussing the merits of this or that
argum-nt. Like you, Sir, I was also in
the Annexe listening to the distinguished
guests. I do not know what happened sbarp
here. But my point here is more fundamens
tal. IfI have understood you correctly, es-
pecially after the Leader of the Opposition
spoke and you responded to him, we will
be barred from referring to anything
in this House. The Chair will have to
decide on three things; whether it is
relevant or irrelevant; it may be repro-
duction from a document, but if it is
relevant, you have no right to stop the
Member; if it invovles unparliamentary
language, then you can stop him; if it
is an abuse, then you can stop him.
But if, in our debate and arguments,
some Members hit out against the other
Members, particularly on this side of
the House, it is part of the debate. The
same person or persons can reply or
on behalf of that person or those persons,
the Minister has always the right to

y. It is always the Government
ide which has the last say in the matter;
they can rebutt any criticism or argument.
So long as it is not an abusive language

gr1r LS —1g
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or an unparliamentary expression of
something irrelevant, I do not see how
the Chair can say that the Member
cannot quote from the newspapers. I
am not bothered about this or that
ment. If your ruling is to be taken
fully it will stop all Parliamentary pro-
cecdinge, debates and discussions.

MR. SPEAKER: You have misunder-
stood me. I have never objected to reading
out from newspapers, I have never
objected to even using sharp language,
because it is part of Parliamentary
life. I am only objecting to defamatory
or incriminatory expressions or matters
being brought in. Beyond that, I have
not objected to anything at all. (Tnmter-
ruptions).

SHRI VASANT SATHE: In this very
House, Shri Madhu Limaye has made
the wildest charges against Shri Morarji-
bhai when a censure motion was moved.

Was that expuaged?

MR. SPEAKER: I do not know. I
am only going by the rule.

SHRI VASANT SATHE: I am not
making any charge. I am only quoting
from the newspaper. That is not my
charge against Shri Charan Singh.
I am not saying that. I am only saying
that this is what has been published.

(Znterruptions)

SHRI RAM JETHMALANI : Mr
Speaker, Sir, Shri Mavalankar says that
newspaper reports can be freely quoted in
the House. fowould submit in this con-
text that the newspaper rts cannot
be quoted except in connection with the
business of the House. The business of
the House today is adjournment motion re-
lating to rigging of elections etc. Kindly
sec rule 349(1). Has this newspaper report
anything to do with the businems of the
House at the moment or is it only designed
to throw mud at the ruling party
Rule 349(1) is clear in this respect.

MR. SPEAKER : Rule 349(1) says :

“While the House is sitting, a member
shall not read any book, newspaper or
letter cxcept in connection with the
business of the House.”

SHRIRAMJETHMALANI : Has this
newspaper of 1968 anything to dowith these
clections?

MR.SPEAKER: That the rule hasnoth-
ing to do with this. It only means that
when tﬂe House is sitting, nobody cu;
on reading a story book or newspaper li
that. That is the well-accented rule.
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MR. SPEAKER : There is no point
of order.  Mr. Sathe.

SHRI VASANT SATHE : Sir, will
you now allow m~ to quot*3nd goon r.-
cord . ...

MR. SPEAKER : You can quote any-
thing except defamatory or incriminating
statements.

. SHRI VASANT SATHE : I hope, the
- -ome Minister willtake due notice of such
~llegations and take necessary action—
the whole world knows about this allega-
tion—otherwise we will stick to it and this
paper has not been prescribed. That
13 what I am saying. Allright, Sir..........
(Interruptions)

The next point is this. Has this elec-
tion been fair? Was it rigged or was it
not rigged ? They sa only
859 votes. Why only 85°, ¢ Why not
100%, ?

SHRI M. RAM GOPAL REDDY
(Nizamabad) : 110%,.

SHRIVASANT SATHE : Yes,insom¢
E:lling booths we have been told that there

ve been 1109/, votes polled. It should
be inquired into.

Therefore, as I said, if you want demo-

SHRI RA] NARAIN : Howcan he say
that?

Withdrawal of MISA (Resl.)

MR. SPEAKER : Hehasgot a rightto J
say. Hcmay say wrong things. uthe
bhas a right tosay wrong things also.

SHRIRAJ NARAIN : Heirmisleading
the House. It is a question of privilege.

SHRI VASANT SATHE : This Govern-
ment of Commissions and omissions—you
cannot expect faimessfromthis government
because make a force even of
justice. To-dayitis Andher Nagari.

ANHON. MEMBER : ChaupatRaja. . . .
(Interruptions).

SHRI VASANT SATHE: ...... and
Chaudhary Rajaand Shahenshah, What
will be the fate ? You may be knowing
that story?.......

MR. SPEAKER : Idonot know.

SHRI VASANT SATHE : It is like
the Alice in Wonderland which you
might haveread in your childhood....

MR. SPEAKER : When I come here,
Iforget everything.

SHRI VASANT SATHE : Itisasmall
story—Alice in Wonderland. ...

SHRI S. NANJESHA GOWDA (Hassan) :
Please put a time limit. He cannot go
on like this.

SHRI VASANT SATHE: I am con-
cluding with this. To-day justkce isin the
hands of Fury.

Fury said to a mousc, That he met in
the house, ‘Let us both go to law, I will
&m:uw ou.’ ‘Come, I'l] take no denial:

e must have the trial; For really this
morning I've nothing to do.' Said the
mouse to the cur, “Such a trial, dear Sir,
with no jury or judge, would be wasting
our breath.’

‘I"llbe lhr.diudgn, I'll be jury,' said
cunning old Fury  ‘I'll try the whole
cause, and condemn you to death.’

That is the justice and what farce you see
going on. How can you expect fair elec-
tions? How can you expect any fairness
and democracy in this? 1 know this
Tamasha ofbringing men here to build up a
personality cult which was disapproved
cven by the Prime Minister who has some
Gandhian spirit left in him. Therefore,
can build Ecmm like this? Only
round about Delhi and Haryana, What is
Chaudhary Charan Singh throughout the
country? What is Chaudhary Charan
Singh in Bengal and Madhya Pradesh, in
Karnataka and in Kerala? To boost the
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E:l‘.lmulity cult by bringing men by trucks
been made. Therefore, in such a
temasha rau cannot expect justice. That
is what 1 have to may.

it wwr wmw o (et aRe )
W wgRg, i @ wife & W
fral & wwor g7 WO & wg wwar §

NTEATHET ¥ AEY a7 wwA forg FRA
& T w17 7T FT W@ & the whole cas®

fails and fails miserably. Your whole
case depends u doubt and suspicion
and nothing eise. The allegations are
nothing.

A s a2 5 Wi 7 o |z
¥ gy & @, 39 &1 o ofedw
R o s A Foow
Afew L99% 110 RAw Nfew gur )
werw AgRg, X 513 A ¥ o §Aw
qeT g f—3IE A qgE wS
fra §-—F1 Wi A ot 75 @ 9w
®) furerga g st R A g fe
fedt AT T 9T 110 AR D=
gar ?

SHRI1 VAYALAR RAVI : Icanstand
up and say, yes.

ot wwe s e - g R Al
efwifee dfog f wor qar e g,
a ¥ am
SHRI BIJU PATNAIKt What is the
na c of the booth?

SHRIVAYALARRAVI : Icanread
it out.
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SHEI SHYAMNANDAN MISHRA :

That c oes not mean anything. You might
have doneit.

ot wrewT™ T A T
7g ¢ f A 7 it a5 T wv=
¥ amy W aw & 5t foeraw Ty
Mg A gAg a@

oaw go dro #Y ava &, fagre

gers foan, awa a0% & gw fafre<
T @ T® & ws fww
IT GHT WY FT @O 47 fF gl
F T Fww od aEr e,
afF agt Y AT HY wTwY g QY
foT mar v mw A ww o w5 &
dré-ghee g W, Tt oT M Wi
weT @ Sy, dfew qgi o gui
Fug A T 9% arEw A a
oy & fow ¥ og wr owg

dvgyragas
| 4 ;
13731
24
2

“The ¢ victory in the Lucknow
East Asembiy byc-elz?trion has revived
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the ing morale of the party's leader-
ship. q'hc ncws came wh:: the Working
Committee of the party was holding a
marathon sesmion on the 42nd Constitu-
tion amendment. Assoon as the memage
was conveycd to the party President;
Mr. Brahmananda Rcddi, he read it out
at the meeting. The working committee
members cheered the announcement and
someshoutcd, ‘Thisis the bestnews we
have had for months’.

Sweets were distributcd among the
members and waiting Presmen to
celebrate the victory.”

¥ FE 4g & % g s qret
% i & @ar @ o @ 9w A
!I\e'ﬂoﬁ%,“ﬁ LI
ey ? ot T XY a@r #v
g @ uw ¥ fag wedt gqaw
g fau wiw frergar afed &
aEr ¥ WY g § A ag W9 & A
T AT 1 WS wI9E qT" @A
TFA ¢ F W om e #1 w<iw
& awa 1 Far wnfowa § @
g1 M Ok g ot § g oA
W AR I AT A AN
g % WEA ¥ @ wafaq Wiy #
WA ARFAF e 5w
frdt XA Fhva st T

werE J3ed, Ty g oy gf !

EE

ot Hgfdr fa 1 W
i i feafer w7 & Tar =&
A s odf & Feddew
qoEr ol ¥ gFar T ]
g AT I AN G, § fre
| gafa s A d
| A & gOaT qg

:

3394
igﬂﬂ
23

E
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waT gAfET wrow T A Y Y et
AT (wreem)

Ja & g wga § f ww) ama
vy FTITEIT ATTR A A o e
AT At & ag v wwA ' X AfY .y
w g1 & wiw F A A f
Lach s oS SRR C RS
P IO E (wWwww)  wq@
N T Wfac

He should not get distrubed. 1 am not
irrelevant. I am quoting the candidate
who was defeatcd. He says that he had
been defeated by Shri Zail Singh who is
the P.C.C. President. If it is inconve-
nient, I may not quote. The former Pun-
jab Chief Minister, Shri Zail Singh sparcd
the last few days in the constituency to
secretly canvass support for the Janata
Party according to the defeatcd Congeria
candidate, Mr. Ajit Singh.

SHRI VAYALAR RAVI : Sir, I rise
on a point of order. | am not objecting to
his reading. We welcome it. I want
your ruling. The Resolution is specific
about the by-clections in Bihar and Uttar
Pradesh. You were very much on the
rule book and you even prevented Mr.
Sathe to carry on. I want your rulihg
as to why you allowed Shri Gupta to
make this allegation when it is not within
the purview of the Resolution.

SHRI KANWAR LAL GUPTA: Mr.
Ravi, 1 appreciate you.

MR. SPEAKER : My ruling is that
any dcfamatory and indiscriminatory
matter will be gcd and nothing
more than that. Plcase go on Mr. Gupta.

SHR VASANT SATHE : I rise on &
point of order. When he says that a
ﬂarticular person has perforce defeatcd
isown party candidate, is that not defama-
tory? Or is it praiseworthy?

MR. SPEAKER : No, it cannot be
Eraiacwwthy. It cannot be defamatory.
very matter which is not praiseworthy 1s
not defamatory.

SHRI VASANT SATHE : Was the
allegation that somebody was pitted against
acandidate to get him defeated not defama-

tory? Is it complimentary to you?

MR. SPEAKER : Notatall.
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ot f AW A . g e
weE, e s s &
I FN AR § 5 owTOEr 9 g
g€, W & ww o gy Ak #
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AR ¥ H fogy o 729 &
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AOET e 41 f§ SR I A,
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ot vz ww ¥ wr g e
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@Y ¢ 3 7O A ) qway & AfeA
qg AT T § WX SAFT I FT W
ardr | AfeT O B wWed e}
¥ far —3Ter & A @ davE—
| AT AL 18 WA H AN
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aF A T A @, ST 9 9%
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¢ o uudt e w1 forr wgd
& cawr feQw s E )

L]
MR.SPEAKER: Itis now 630 p.m.
1 shall allow five minutes for the Minister

toreply. . (Interruptions) They do not want
to reply.

SHRISAMAR GUHA (Contai): Ona
E':t of order, A serious allegation has
made indirectly but it leads directly

the Election Commimion or the
arganisation of the Election Commi
stion. It has been alleged that in certain
polling booths voting was more than 100
per cent, even 110 per cent. Ifit is a fact
and is such a complaint has been lodged,
it is a very seriows thing. At the time of
polling, the number of votes polird is
checked by the polling officer himself and
also by the clection agents. Secondly, at
the time of counting also, the number of
wvotes polled is first examined by the count-
ing ofticer. If it happens like that, auto-

maticallyit would have been announc-d and

there would have been re. polling It is
fantastic. The Election Commissioner is
not there to defend himself. You have to
ascertain it. You lnvzlm ask for the
papers and if it is not a fact, that 110
cent polling was there, that portion .huﬁfﬁ
be expunged. Otherwise, it will remain
as aserious allegation and a serious charge
against the integrity of the Election Com-
mimioner. He is not here to dcf'end him-
sell  You should see the papers and if it
is not a fact, it should be expunged.

MR.SPEAKER : Thetimeisover. 1
putit tothe House.

SHRI SAMAR GUHA: I want your
observation on my point of order.

MR. SPEAKER: You have given me
a suggestion.

SHRI SAMAR GUHA:  Election
Commision is an independent organisa-
tion. The Election Commisioner is not
proasent here and a serious and wild zllega-
tion has been made. Either it has to be
substantiated or you have to expunge it.
I want your reaction about it.

MR. SPEAKER: I am not giving a
legal opinion here. 1 have noted your

int. If it is so, I will cxpunge it. If
Bt novns, Tl ek EAmnEt
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SHRI C. -M. STEPHEN Mr, Unno-
krishnan says he will give the names of the
polling booths whereit happened.

PROF., P. G. MAVALANKAR: 1
want your guidance and ruling on the fate
oftheadjournment motion. Ruleb6asays:

“The Speaker may, if he is satisfied
that there has been adequate debate,
put the question at 18.30 hours or at
such other a hour not being lesa than two
hours and thirty minutes from the time
of commencement of the dcbate."

You directed that the debate should
begin at 4 o'clock and it began at that
time. According to this rule, 212 hours
arc over. Either you can say that accord-
ing to the debatc is adequate or even
ilI“git -“Y:;t adequate, oud;'m still under
this rule say that the debate is now to be
alul:d at 6* 30 especially bec-.line the other
ebate on » is coming. I want
ruling on :‘h‘eufne of u:ge nd]ommwn:rt
motion. Can you put it to,vote? I am
suggestin ft:;gour conaideration whether
as per rules practices, the adjournment
motion stands automatically talked out at
6-30. How can you take a vote? I
submit the motion is talked out and the
House cannot give a decision this way or
that way.

SHRI DINEN BHATTACHARYA:
(Serampore): I fully support Prof. Ma-
valankar, ‘

SHRI SHYAM NANDAN MISHRA:
You have no option in the matter, It is
talked out.

SHRIK. P. KRISHNAN : I requested
you to give a ruling before you proceed
to other ruling. y point was that in
regard to a small procedural wrangle,
hﬁl’-m-lmu.r was taken, arisi out of
an unfortunate remark. But in regard
to this puﬂcula;‘goint, we have conclusive
evidence and full proof in our hands.
Howmyuugoin,tolhutmout ?
I am sure you don't want to give an
imy ion to the country that you are
iding with the other side.

MR. SPEAKER : Ydu cannot flatter
me like this. The time is over. This
motion is talked out. We now go to the
next item.

No more points of order.

(Interruptions)

Several hon. Members.**

MR. SPEAKER : Don't record.

**Not recorded.

4

'
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At this mmw‘zc g:.’ Mx
(Interruptions)

Some hon. Members went to the dois.
(Interruptions)

MR. SPEAKER : Will you hecar me
for a minute ?

SOME HON. MEMBERS :

MR. SPEAKER : Why don’t you
read therule ? Will you kindly read the
rule ?  (Imterruptions)

MR. SPEAKER : Is it the pleasure
of the House to extend the time ?

SEVERAL HON. MEMBERS : Yes.

MR. SPEAKER : The time is exten-
ded. Now the Minister will reply,

SHRI K.P. UNNIKRISHNAN : My
submimion is, in this House, unfortu-
nately, because of your arbitrary be-
haviour ....{I/eteruptions) 40 minutes
were taken. ... (Interruptions).

SHRI SHYAMNANDAN MISHRA :
The way in which they have behaved,
this must be put on record....(Interup-
tions) . It has put the whole Parliament

Cin.. . . (Tneerruptions).

MR.SPEAKER. : Letus not haveany
more controversy. For the satisfaction
of the House, 0 that they may not say
that my action was arbitrary, I am

No, no.

m=rely reading what happened in this
very House,
AN HON. MEMBER : Sir, itis not

necessary.

THE. MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHR1
SHANTI BHUSHAN) : Mr. Speaker,
Sir, I am eful to you and to the
House for kindly Bermitti me to speak
on this subject by kindly extending
the duration of time for this discussiun.

I am sorry that this occasion which
thould have been a birthday party 1o two
persons, Mr. hen on the other side
and Mr. Charan Singh on this side, should
have been marred on account of a mnis-
understanding. In fact, when I received
the notice this Adjournment Motion.
I myself wonder d as to why tiis Adjourn-
ment Motion had been brought. 1 did
not know then that the birthday of one of
the important leaders of the Opposition
honoured Mr. Shbezhen, fell on this date
and, therefore, Vayalar Ravi had
decided to celcbrate the birthday in this
Howe by means of this Adjournment
Motion.
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I havelistened to the speeches with great
atiention. So much has alrea y been said
from all sides of the House that I would
not be justified in to much time of
this House. Stilll like o make a
few points in a very short time.

The main int which was attempted
to be made the Opposition leaders
was their great surprise at the massive
victory of the two Chiel Ministers, one in
Bihar and the other in Uttar Pradcsh.
May I say that, while sometimes it does
happen that certain results arc surprising
because when one does not  pause to
analyse why these results come, why there
is such a stunning defeat, if I may usc that
expression, one can understand that therc
is an clement of surprise and certain con-
clusions are sought to be drawn rather hur-
riedly from certain figures or certain statis-
tics, yet, on many occasions | have found
thet something prima facielooks  surpris-
ing but if one does make an attempt to go

into the matter to find out as to
what should have been the causes for
those statistics, one finds that there can
be causes and ope comes to ronclusion.

It is not for the first time that surprises
have taken place; many people have been
taken bywsurprises ; and they have jumped
to wrong conclusions ev n in the past.
May I say with great respect that, if
the bon. leaders of the Opposition would
jlu(ﬁndrr over what could have been
the factors, other than those factors to
which they ascribe these results, whether
there could have been other factors which
could have produced these results, then
they would understand this. The Con-
grem, at one time, was 8 very important
organisation, one of the premier organisa-
tions in the country; for decades and de-
eadesitwasthere. We remember the clec-
tien of 1952; we also remember the elec-
tions of 1971 when we on this side hap-
pened to be on the Opposition ; the Congress
had scored a very spectacular victory in the
1971 Lok Sabha eefl:clionl i+ in 1972 again
in the Assembly elections, the Congress
had scored a spectacular victory; in
1952 and lgz'; clections also, they had
won.—May be, if theleadersof the Con-

Party, which happens to kein the

ition today, reflect upon their mas-
sive victory of 1952, 1957 and 1971, per-
haps it is an clement of surprise as to why
the Congress should have fared in these
two bye-elections in the manner in which
they have done. But i they closely
analyse the whole situation as it exists in
the country, &s ecvery countryman is
watching the situation, if they again re-
flect, once more,—I know they are con-
scious of the things which have happened
during the 19 months of E ncy, the

ions w‘iich arc being ein ‘thr
country today when each and every maec

430
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whiether he lives in an urban ares br in a
rural area, is following with rapt attention
the various disclosures and revelations
which are being made—, if they would
Jjust ponder over thesc and try to sec as to
what the p rsonality of the Gongress tolay
is, they will ind that the common man
in India, the common citizen, is ‘in a
confused mind so far a3 Congress +s con-
cerned. He does not know tolay u to
what the Congress of today stands for;
he does not know as to wto is the ledder
of the Congress today; he does not know
whethér the Congress still stands for the
days of Emet ;:ncy, whether it still stand;
for Mrs. Indira Gandhi's ways and me-
thiods, whether it still stands for what Mr,
Sanjay Gan Ihi ani other people did in
this country. The common man, so fir as
the personality of the Congress is con-
cerned, to 7ut th° matt r at the lowest
is completely confused as to what 'do s
th - Congress of today stand for. 1do not
know—I am not concerned with whatever
internal things might b: happening in
Congress —but all that I know as reader
of newspapers, as onc who watches events
and tries to analyse them all that I can
$dy is that the common tnan dees not
krow at all as to whether the Congress is
lookirig to 'West or to East. He i in a
confuse! state of mrind. What do you
expect from the electorate if the common
man is still in a contfused mind. I do
not even 'know whether the rank and file
of the Congress itself knows as to whether
the Congres sands for Mrs. Gandhi:
wacthét the Congress stands for that
authoritarian rule; whether the Congress
would still like Mr. Gandhi to rcign
supreme orfce again in this coumtry;
whéther the Congress would stil lwant Mrs.
sandhi to have those very things because
Ars, Gandtrd, it is known to everybody,
has not repudiated the things that she
stahts for. She is still going about justi-
fying the kind of things that happened.
She sometimes in a light way  does
say that alfight some excas somewhere
or the dther on account of some officials
tobk place but basically what happened,
the methods which were practmed, thc
suspensioh of the right to life and liberty,
the declaration of emergency and so on she
still justifies. She says thitth ~on litions
in the country were such that this kind
of shock treatment— as she des-ribes it
was necestary. If shestill imagmes and
if still the common man does not know
whether the Congress is still behind Mr.
Gand&hi whether the Con, still believes
in what Mrs. Gandhi does how can
blame the cominon man if he cannot afford
to take the risk.

Of course, one aspect of the result came
to me as a surprise. T am surpeised that
even today there should be people—
12,000 people in Phulparas constituency
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and 18,000 pebplé’ #5 Nidhauli Kalan
constituency—who should still vote for the

; in the predetit state of affairs.
It is certainly a matter of t surprise.
If t ¢ hon'ble Ieaders of the Opposition
would ponder over it they would come to
this conclusion.

Of course, they have spoken as to why
should there 92 per cent polling in
Phulparas aod why sheuld there be
a  sizeable voting in  Nidhauli
Kalan. Finstly, ‘of coufse, 1 had
pointed out the figure bf g2 per éent
itsclfis wrong. The figure is 85 per cent.
But at the same time they would kindly
look back on their own ‘ex .
Ithalmp has happencd in the past that
when an important pemson—a  Chicf
Minister or a Prime Minister—contacts
from a constituency it is one ol thé factors
which must not be forgotten that "the
constituency feels honoured, the consti-
tucncy fecls alright il we' return d Chief
Miaister that itscIf would b &n imipoftant
factor. May be there have been occasiots—
one such occasion was in the ipcent 'past—
when the constituency with decisivé voice
rejected even a sitting Priove Minister but
otherwise il the people like a particular
Chief Minister then in the constituéncy
of that Chiel Minister of Prime Minkiter
the voting will always be more riaktive
than in other constitucncics bécausé they
want to show their solidarity with the
lead r of the State. (Faterryptions).

Sometimes in these electiom some people
do get surprised. ' I' amreminded of an
in t when a member of the Bhr wanted
to contest the election for the Bar Associa-
tion prasidentship. Now, all his friends told
him that they wanted vote for him and
he was content that he would be unani-
moustly diected and sheri the bdllotpapens
were countéd only ofi¢ billat was
found to have heen dadt (h hid favour and
every miember of the Amociation went
to him and said ; Well, itis I who wvoted
for you. It is your other friemeds who
did not vote for you... He' kept on
hearing his friends for a | time, bat
finally he said; I &m ering what
happened to my own vote. So, these
vecasions do come, the election results
have some surprises.

19.00 hre,

I am also reminded of another story.
There happened’ tobhe a very beautiful
young damsel whe was v proud of
her beauty with the l‘l.‘-ll.lliﬂllt when she
wanted to get married, mamy suitors
came to her -offered their: hands,
She was so proud that she would always
see some defect or the other in them
and reject them. She kept on rejecting
suitors after suitors., It came to such a
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stage that a 16-year young beautiful damsel
became & 65-ycar old . woman. She
then decided to get married, but she had
not forgotten her beauty. She gave an
advertiscment in the Times of India,
Hindustan Times and even in the
National Herald, but nobody appliced
for her hand. She was wondering what
had happened; she did not know as to
what tremendous change her face had
undergone. That is the trobule with the
Congress Party today. I would appeal
to my frirnds on the other side to use a
mirror and see their face. So many
cosmetics are now available. If they
would only make a liberal use of these
cosmetics and undergo some plastice
surgery— plestic surgeons are also there
now— a day may come when they can
improve their looks, The hon. Members
on the opposite cannot lower down their
ages, but they can certainly improve their
looks. Let them look forward to that
day when they would come with improved
looks before the people not with this
emergency look, not with this atrocitics
look, not with this bulldozer look, not with
the sterilization look, as if the people
of this country were cattle to be caught
hold of and sterlised against their wishes,
Family Planning is something good, but
human beings cannot be uced to ani-
mals. This was the kind of atmosphere
created in this country.

I would like to remind the hon. Mem-
bers in the opposition that the people
of India are so anxious that they do not
want to take even half per cent risk in
regard to this matter. They want to ensure
more than too per cent that such a day
they would never have to see again in
this country. Unless they take steps, and
can assure the pcople of this  country
that they have mended their party in
such a way that the people would ~ feel
assured that half per cent risk of those days
returning Would not be there, they would
look at the votersin vain. The voters are
not giong to votefor you so long as this
transformation does not take place.
This transformation may  be
difficult, but then it is for important leaders
to attempt the difficult thing.hAFtcr all, .Lhe
ruling party, when it was in the opposition,
had to facc these difficulties; it has also
fought against all kinds of adversities and
digcultie-. but it has overcome them.
I wish you all good luck, particularly
on this occasion when we are celebrating
the birthday of an hon. Member on that
side and one hon. Minister this side.
I wish you the best of luck, I wish you
many happy rcturns of this day, I do not
refer to the Phulparas and Nidhauli
Kalan results,

As for the arrangements with regard to
these elections, it was said that there has
&  masive rigging. May 1
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say that if there could be such a masskive
rigging as is beng alleged by the opposi-
tion leaders]today, we would not have been
sitting on this side. The Lok Sabha
elections in March took place during the
period of emergency—the kind of emer-
gency which the country had never
seen before  and will nevir  see
again. Ifin those days any kind of large
scale rigging was possible, then in that

case, it would not have been ible for
any of us to be sitting in treasury
benches today.

The March 1977 election is a positive
and complete proof. Whenever some-
body comes and tells me even in regard to
any other constituency where the Janata
Party might have lost in the 1977 March
clections says that there has been large-
scale rigging and 30 on, my answer to him
is also that if such a large-scale ri.ggiﬂg is
possible in any comstituency, then Mrs.
Gandhi would have been sitting on that
bench and Mr. Sanjay Gandhi would have
been sitting on this  bench
so that the 1977 March  elections
demonstrate for that people of this country
are vigilant enough and also demons-
trate thatlarge scale rigging is not possible.
Of course, small mistakes here and there
cannot be entirely ruled out. But may I
say that thereis a forum provided. Some-
times it is said that such things have
happened. If there is a demand for a
commission of inquiry, then in the March
1977 elections some people came to me
saying that there should be a Commission
of inc!:ni& for certain places. Then,
Sir, th mmission of Inquiry is a dis-
cretionary thing for the government. I
am not saying that that demand is made
today. \'\;rhat I am saying is that under
the Representation of People Act, there
is the best possible forum provided where
anybody is free to ventilate any grievance
in regard to any election. The courts
are there. The High Court is there. The
Supreme Court is there. Even recently
two Ministers have been unseated in
Kerala and I assure you, ifany assurance
is needed, that we will never amend the
election law with retrospective effect
in order to see that their elections are vali-
dated whether it be Mr. Karpuri
Thakur or Mr. Naresh Yadav. I give
the solemn assurance to the hon. Mem-
bers in the opposition that we will not
amend the election law. So you are wel-
come to file an election petition and you
can carry on with that election petition.

I would like to tell the hon. Members
that the Election Commission took
care so far as these constituencies from
where the Chief Ministers have been
contesting. Obviously they were impor-
tant constituencies. So, the Election
Commission took good care firstly in issuing
a circular well in time to both the States
that no official shall be transferred during
the period of election.
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SHRI K. LAKKAPPAY: One
interruption, Sir, False promises were
made. 4o Ministers were present in the
constituencies on clection work. They
promised to open Tehsil offices and Rs.
2.5 crores were sanctioned immediatel
for the Medical College.  All this
place on the eye of the elections. Isit not
an undue influence ?

SHRI SHANTI BHUSHAN : Apart
from that, the Election Commission app-
ointed three observers each from the State
itself in cach of these constituencies. For
instance, in the Phulparas constituency
three judicial officers of the rank of Sexssions
‘Ludge who are directly subordinte to the

igh Court were appointed as Observens

onec observer was sent from the Elec-
tion Commimion itself. One for Phul-
paras and another to Nidhauli Kalan
constituency. All thepe obscrvers have al-
rcady submitted their reports.  Apart
from that, they toured three constituencies
and saw the conditions there before the
date of the poll and on the date of the poll
they went round to a large number of
polling stations and they have submitted
their reports which show that the elections
were fairly held. Sothese are the arrange-
ments which the Election Commission
has made. The reports sent by the ab-
scrvers indicate that the clections were
free and fair. Ifin one place something
wrong has happenced then it was counter-
manded and a repoll ordered.  What
is wrong in it if in one pollingg station re-
poll was ordered. .. . (interruptions) As
I have already said, the forum for the
clection petition is still open to everybody,

So, Sir, I do not want to dilate further
except wishing all the best to the Congress
ition in the next clections wherever

they may take place.

With these words, I oppose this motion.
MR. SPEAKER : Mr. Ravi

SHRI K.P. UNNIKRISHNAN : May
I reply. Sir ? It has been done in this
House before in the Rabat debate. Iam
quoting only the precedent ..........

(Interruptions).

Why don't you listen1?¥0n an adjourn-
®ment motion on Rabat, an hon. Member
;olher than the mover was allowed to

MR. SPEAKER : Hec has a right of
reply. Mr. Vayalar Ravi has the right

of reply.

SHRI K. P. UNNIKRISHNAN :
Plcase see the discussion on the Adjourn-
ment Motion on Rabat Summit, Acharya

7Kriplani war allowed. Sir, I distinctly
remember this, Instcad of Mr, Piloo
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Mody, Acharya Kriplani was allowed.
A Member can, with the permission of the
Speaker, move or reply, in the Adjourn-
ment Motion.

MR. SPEAKER : Mr. Unnikrishoan
I understand that in the matter of moving
instead of one person, the other can do it.

SHRI K. P. UNNIKRISHNAN : It
has happened before.

MR. SPEAKER : The right of repl
is there to the Member who has moved.
If you can point out to me something. I
will go into it.  Please see the rule. It

says :

‘A Member who has moved a motion
may speak again by way of reply.’

Thatis, general debate — in any debate.
I don't get a precedent . You say; that
I respect; but I must have something.

SHRI K P, UNNIKRISHNAN: In many
adjournment Motions it has happened.

PROF. P. G. MAVALANKAR : Sir,
although the rule says that the Mover
must reply, I must point out to you, in
all humility, that in the past-howoever,
wrong it may according to rules—
there have been proceedings where other
than the mover has spoken.

MR. SPEAKER : Other than the
mover had repli~d ? Do you mean to say
moved or replicd ? Mr. Mavalaokar, I
would like to know, moved or replied 7

PROF. P. G. MAAVALANKAR : It
is contrary to rules but it has happened
in the past. :

MR. SPEAKER : Mr. Mavalankar,
you are not answering. Was he replying
or moving ?

PROF. P. G. MAVALANKAR : Itis
for me to say what my impression is. Itis
for the Seccretariat to guide you whether
it is right or wrong.

MR. SPEAKER : My Secrctary
says there has been no such precedent,
In the matter of moving, instead of one
person another person has moved.

Shri Vayalar Ravi has a right of reply.
He may reply now.

SHRI VAYALAR RAVI : Sir, [ was
hearing the hon. Minister and the mem-
bers who spoke on the other side. I
appreciated one thing. The Minister
was cleverly avoiding to give reply to the
point raised and he wanted to put calm
in this House. In opposing this motion
many poin‘s were ra‘sed from the other
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side. The ning speaker from the
other side was Shri Shyamanandan Mishra.
He was agreeing to some extent to my
point that the voting was of the highest
percentage. I you go through the voting
ure today you will find this. _If
anybody has to face a bye-clection, what is
the ition ? Today the wvoter
has to be pass throug™ three people. The
Praiding officer has to sign the paper. It
takes a few minuq:l fol: the voter to paas.
In the last clection in Kerala, M.
Anthony was contesting,  The highest
rcentage of voting then was 73 per cent.
is is 73 per cent. I have seen that with
my own eyes. Even after 5 o'clock a long
cw: was in every polling booth, That was
the point I wanted to make. When the
election is being conducted properly, 83
per cent or B6 per cent of the pmg[e, as was
pointed out could vote. it the
contention of the hon.  Minister, Shri
Shanti Bhushan that it can be done before
noon ? Notatal. Itisour experience
also that with all the infrastructure in
I(erslﬁ:d like m:l.hlc road communication
you as road everywhere with all
the election officals there it is ohysically
i ible to have 3o many people to come
and vote. In places like Phulpara and
Nidhauli Kalan it i imposible to get the
voting of 86 [per cent of the paople. That
is the point I'am making. It is physically
impomible. With the present topo-
graphy of that arca and with the past
gxpenu':lc;e.whlfl t:ll:e the voting it can be
one o en there is rigging and
nothing also. seine

I have got with me the figures of the
election. With the authority I am telling
you that 1,04,000 is the total number
of votes in Nidhauli Kalan Assembly
Constituency with 7,686 dedt votes and
the net balance is only 96,304 of which
84,600 of the total number of votes only
was polled before noon. Can you
explain this >  There are many people
who are outside the constituency. Bo
you believe that only 95,000 people are
in the constituency ?  Are you so foolish
to believe that out 96,000 only 84,600
could exercise their right of franchise?
Is it not a rigging ? Iscxn produce evi-
dence. Shri Patnaik asked me the name
of the booth. But Shri Shanti Bhushan
very cleverl avnid_l that, I am reading
this.  Take PJ"lﬂgustlti.Dn Noa. 7&-
Bani, 75-Bars, 75, si and 97-Bars.
The total no. of votes is 3,541 while the
total no. of votes cast was 3,656, I say
that the lady of democracy was being
raped by you and your party. I can pro-
duce further evidence. In 67-Dhiramasi
and 68-Dhiramasi the total number votes
is 1,950 while the votes cast is 2,170,
Here isa great champion of democracy sitt-
ing here and defending about the rigging.

You cango r.hroliu_?h this. Shri Mishra
challenged me. e asked me whether
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any officer was being transferred. For
your information I accept that challenge
as also that of Shri Gauri Shankar Rai I
am reading the names of the officers
who have been transferred and posted after
the election notification has given.

Shr Shanti Bhushan should take note
of it. They are :

Mr. Satpal Singh, S.H.O. Marhara
was transferred.

SHRI SHANTI BHUSHAN : Just a
minute. When the Election Commission
wrote the U.P. Government that normally
no transfer should be made, here the trans-
fers of .some police officials had already
been made before.  So they had not been
transferred after the Election Commission
Notification was finalised.

SHRI VAYALAR RAVI: Before th
Notification, this was done and the Mini-
ster and the Chief Minister are clever
enough to do that.

He was very clever, but even so the date
is there; it was after that date; that is my
point. Secondly, I can give the names
of officers who had been transferrcd after
the issue of the asembly election notifica-
tion at Nidhauli Kalan in Etah district
and especially in Nidhauli Kalan Assemby
constituency. The S.H.O. Mr. Satpal
Sit;fh was transferred: the Nidhauli Kalan
S.H.O. was transferred; the circle inspector
of police, Aliganj and Kasganj were
transferred. The {)istrir.t Magistrate and
the Superintendent of Police and 36 other
officers of the rank of Additiona.l District
Magistrate, B. D. Os. and A.D. Os. were
also transferred. It is a clear case, I
have got a list of persons who are dead
but whose votes are shown as having
been cast; this is at booth Nes. 122 and
123 Khera; Smt. Ganga Devi, Smt. Pulla
Smt. Makatdevi, Shri Harbend Singh,
Shri Trilok Chand, Shrimati Naraini
Devi, Smt. Munni, Shri Pancham Singh,
Smt. Phoolwati, Shri Subedar; there are
other instances and I do not want to take
the time by giving their names.

Shri Shanti Bhushan was saying about
the confusion in the Congress Party.
I do not know; what is the confusion in
his own party; lct him tell us that. The
Prime Minister Desai was one of the old
veteran political leaders; we differed
with him and he was sitting in the back
bench; at that time we respected him;
even when he threatened Satyagraha
our government respected him. 20 lakhs
of people, two million exhibited their
support here in the Boat Club. Tor what
celebrations ?  For the hirth day ?
Is me naked w(ploitat;on é:.t‘ the pg;m
stru in your party n you deny
this 7  All Iadp’: Radio is being mis-
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SHRUI K. P. UNNIKRISHNAN : The
Pres: Information Bureau has printed
and distributed a 16 ge book on
Chaudhuri Charan Singh using govern-
ment machinery,

SHRI VAYALAR RAVI : Shri
Shanti Bhushan was sorry for the fate of
the Congress Party. [ remind him about
the fate of his party ; the way it goes,
it scems it is going to be disfigured.
Can he tell me who is the leader of the
Janata Party, [Is it the Home Minister
Charan Singh who wants to exhibit the
support at the boat club by transferring
thousands of p=onle misuing his authority;
or is it Morarji Desai 2 No less a person
than the present Defence Ministe ad-
mitt=d bsfore the Shah Commision that
he was still uader surveillance that his
telephones were being tapped by the
Home Ministry. The Home Minister
.I:Id on the floor Df‘;.he_l'lmne t:}::ia had
the Sl.lfmc authority to any
file, call for any file, suspend any officer
in any of the ministries which shows that
he is having virtually the tendency of a
dictator, Shri Shanti Bhushan accused Mrs.
Indira Gandhi because she collected people
here, millions of people here, and he said
that she was misusing govenment
mlcll.in'm: We are sccing the same
ﬂ:.ing y; to celebrate the Home
Minster’s birthday, they are using the
same machinery, same transport, same
officers, same number of people here,
Is there any difference ? You accuscd
Mrn. Gandhi, rrightly or wrongly, that
she concentrated power in her hands.
Here is your acclaimed leader, Mr. Charan
Singh, who says that he can take any
action against any officer in the Ministry
of Mr. Patnaik or Mr. Shanti Bhushan or
any other minister, without their know-
lege. The officer is answerable to the
H>»n: Minister, not to you. Is it not
dictatorship? What Mrs. Gandhi did to
the Congress Party, Mr. Charan Singh is
doingo;o your parly. That must be taken
care of.

SHRI BIJU PATNAIK : Who tclls
you thse cockand bull stories?

SHRI VAYALAR RAVI : I tablcd
a calling attention motion and I put a
pointed question to the Home Minister.
He replied that it is not the responsibility
of the Cabinet, but it is purcly the function
of the Home Ministry. There is a pro-
verbin Malayalam, “Physician, first treat
yourself™. imilarly, I say to Mr.
Shanti Bhushan: Before a)?rlng for the
Congress, you cry for yourself

SHRI BIJU PATNAIK : With 'ﬁ"“
to the transfer of some policemen, the Home
Minister said that his department has got
the power. What you say is not correct,
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SHRI VAYALAR RAVI : Sir, the
purpose of this adjournment motion is to
highlght the nced to protect democracy
in spirit and letter. Democracy cannot
flourish unless the pople are free to exercise
their franchise accorrding to their
free will.  So far they have been intimi-
dated and not allowed to vote freely,
Itis a great danger to democracy. Here
is a clear casf proved by records that to
avoid a crisis in the Janata
Party, rigging has been done. I am sorry
that the name of the Election Commission
was mentioned, T do not want to make
any comment about the Election Comm-~
istion. My charge is against this govern-
ment, Deliberately, with all the might
at your command, you used all your
power and position to ensure the success
of not merely theJanta Party candidates,
but the nomineeas of Mr, Charan Singh,
That is more important, That is why we
are giving & warning to you, This is very
dangerows for [ndian democracy if it con-
tinues like this, [ appeal to Mr, Shanti
Bhushan to think over this as Law Mini-
ster, It is his duty to see that th= elcctions
are free and fair, If the Harijans, Adiva-
sis and the weaker sections of the society
are not allow:d to vote according to
their wish, that is a sad day for demo-
cracy ; that is the end of democracy,

MR. SPEAKER : The questions is :
“That the House do now adjourn™.

The motion was negatived.
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We are proud of their behaviour.,



